
ESTIMATES COMMITTEE 
•957-58

TWENTY-FOURTH REPORT

(SECOND LOK SABHA)

MINISTRY OF EDUCATION AND SdENTIFIC 
RESEARCH

1. Administratioii (Secretariat)
2. Grants«in«aid
3. Scholarships
4. Mltc^Uaneoos

LOK SABHA SBCRBTARIAT 
NEW DELHI 
AtniU t9S8



Twantj^fburth Rq>ort of the E«timate« Committae on the 
Ministry of Education & Scientific Reaeorch • Adninia- 
tration (Secretariat), Grants-in• aid, Scholarshipa aid 

Miacellaieoua.

C O R R I G E N D A

4> porv heading C; read representation* /or ‘representattion’

^age 22i para 59i line 10; reaJ ‘uptill’ for ‘uptil*

Page 22« para heading'I; read Conclusion* for 'Conclution*

^age 2B> line 7 ftoni the bottom; read 'Schools* for ‘choois’

Page 29i line 2S: r ta i  Finance* for 'Finanace*

Page 42: read ‘APPENDIX III* for APPENDIX I*

Page Hne Si rtad '(or* for *or*

Page 49> item 86» column $; Against odd '(iDcluding one 
Member of Parliament)’

Page 55f line 2, (Si. ^o. 12). read ^Education* for Educational*

line 5i (Si. No, 12); read * Organisation a* for ^Orgoiiaation’

Page 55. 9 . No.U. line 1: read *alwaya* for *alway*

[ P.T.O.



Page 60t SI. No.44,lipe 17; n a d  ‘remedial* fitr 'remedta’ 

Page 6li SI. No.47, line 13; read ‘ further* for ‘ future* 

I*ege 62i SI. No.54i line 12; read ‘nominal* for ‘nomine*

309.-L.S.R.P.-S-S-S8.-1.600.



C O N T E N T S

Conpoiittoo of the Ommttm*. 

laaodncdoo . . . .

I. AoMDasnATiON—(SiOBrikiuT)

A. AdminittiadTe Set up .
B. P u n c t io a t ..........................................
C Emdie of tepfttciuitioD on vuiout bodie*
D. Financial Procedure..................................
E. Level of D ed rion t..................................
F. Lootkmof O ffices..................................

IL  Granis-inwud

A. Types of Giant*
B. Conditioni ofGranO-in-aid 
C Ettiinatioc Giano-in-eid
O. Fininciil Cootral
B. Anangement in die Demand Book
F. Expendituie Sinctioo
G. Udlitttkoof Gianti .
H. Recuiring Gnuts
I. Tenninolonr for various Gtams .

I IL  SCBOLMSUPS

A. Inaoduction
B. Metbod of Sdectioo 
C PubUdty
D. Adminiatratioa
E. Ddays in Payment
F. Loan Sdwlatihips 
G Individual Scholarship Sdiemes

(a) Scfaolatshipe for Studks abroad
(i) Central Overseas Scholarships Scheme 
(iO Indo-German Industrial C(Mipentk» Scheme 
(iiO UNESCO Bipanded Tednkal

(b) Scholarshipa foe study in India for Indian nadonals 
Merit Scholarships for post-matriculation studies
Scholarshto for Scheduled Castesi Sdieduled THbes and 
other Backward Clatses . . . .(e)

H. f-irr*-*” *

(ill)
( h r )

1-4
4

4-5
5-6
6-7 

7

8
9
9

to
10*11

II
11—13

*3
*3

14
14-15
16-17

17
17-18

18 

18—M

18—21

19 
20-21

21

21>22

21-22

22
2»*23



00

XV. MUCBXMOOOt
A. StttiwiaJ Publicadoat - ....................................................
B. AU Indto BduMtioiMl S o r io a .........................................
C  Hductrinmi Inidtiuiaiu under the Ministry of Defence
O. LiteCKjr ....................................................
B. Expenditure o a T u d J iife ....................................................
P. Radio L e c t u r e s ...........................................................
O. BdacttkMul CKilitiet for tlie wudt ofCentnl Government 

S e m n t s .....................................................................
H. C o n jfe n d u m .....................................................................

24.25
25
25 

25*26
26
26

27
27

A rm ausa

I. OrginiMtionil set np of the Ministry of Bducition and Scientific 
Reseuch as on X5-i<>>i957 ..........................................

II. An analysb the ««««««■ of rmresemation enrdsed by the 
Ministry of Education and Sdentinc Research on educational 
institutions. Boards and Committees . . . .

III. Statement showing the various sdiolarship schemes adminis* 
teted by Union Aunistry of Educatioo . . . .

IV. Statement showing the officials of the Ministry, officials from 
outside and nonsiffidab onvarious selectioo oommhxees .

V. Statement showing die amount budgeted and actually spent 
each year (for the last three years) for each ot the scholarship 
schemes administered by die Government of India .

VI.
VIL Amiytit of reoommcndafioBi oonttimed in the Report and 

the ettimited eoooomy likelyto itrate firom their impkmentatioii.

2S

29—41

42-43

44—49

50—52

53-62

63



MEMBERS OF THE ESTIMATES COMMirTEE
I 9 S 7 ^

1. Shri Balvantray Gopaljee Mdita—GftamRon.
2. Shri S. A. Dan^
3. Shri Jogendra Singh
4. Shri M i^vir Tyagi
5. Shri Satyendra Narayan Sinha
6. Shri Radha (Thflran S>>arma
7. Shri Ranbir Sin ^ Chaudhuri
8. Shxi Gopabrao Khedkar
9. Shrimad Sucheta Kripalani

10. Shri R. R. Morarka
11. Shri M. Thinimala Rao
12. Shri J. Rameshwar Rao
13. Shri C. R. Narasimhan
14. Shri Amjad Ali
15. Shri R. Ramanathan Chetdar 

«i6. Shri Ahmed Mohiuddin
17. Shrimad Renuka Ray
18. Shri Uma Charan Patnaik
19. Shri Rs^ubir Sahai
20. Pandit Dwarka Nath Tiwaty
21. Shri Govind Malaviya
22. Shri R. L. Jangde
23. Shri N. C. Kasliwal
24. Shri Dodda Thimmaiah
25. Shri M. L. Dwivedi
26. Shri A. E. T. Barrow
27. Shri V. P. N m r
28. Shri R. K. Khadilkar
29. Shri B. K. Gaikwad
30. Shri Shraddhakar Supakar.

S b c r b t a r i a t

Shri S. L. Shakdher— Seeretay.
Shri H. N. Trivedi—Z>i;pMry Secntary.
Shri R. P. Kaushik—Unitr Seoroary.

•Cewed 10 be •  member of the oommittee with effect fnm  and April, 195s.

CiiO



INTRODUCTION

1, the Chairman} Estimates Committee, having been 
autliorised by die Committee to submit the Rqx>it on their 
bdbalf, present this Twen^-fourth Report, on tlie Ministry 
of Education and Scientific Researdi on Administration (Sec
retariat), Grants-ia-aid, Scholarships and Miscellaneous.

2. The Committee wish to express their thanks to die 
Officers of the Ministry of Education and Scientific Researdi 
for placing before them the material and information thatrh^ 
wanted in connection \ivith the examination the estimates.

New D n ai; BALVANTRAY G. MEHTA,
The 23rd AprUy 1958. Chaimkm,

Estimates Committee,



I. ADMINISTRATION-(SECRETARIAT)

A. A iaU M h* Sec ap

The administrative set up of the Ministry of Education and 
Scientific Research* consisted of 10 Divisimu, viz.,

(i) Administrative Division.
(ii) Basic and Social Education Division.
(iii) Secondary Eduotion Division.
(iv) Cultural Division.
(v) External Relations Division.
(vi) UNESCO Publications, Information and Statistical Divi

sion.
(vii) Technical Divisicm.

(viii) Hindi Division.
(ix) Scholarships Division.
(x) Co-ordinating Unit for Oxnfdination of Five Year Plan

Schemes.

With the addition of the Scientific Roearch Wing of the erstwhile 
Ministry of Natural Resources and Scimtific Reseuch, the Ministry 
of Education and Scientific Research was reconstitute into three 
Departments on 24th April, 1957. The Scientific Research portion 
of the former Ministry of Natural Resources and Scientific Research 
with the Technical Education Division of the Ministry of Education 
was constituted into the Department of Scientific Research and 
Technical Education, the other two Departments being (a) Depart
ment of Cultural Activities and Physical Education and (b) Depart
ment of Education. The Committee were informra by the 
representative of tlie Ministry that the division of the Minist^ into 
three departments was determined, on the basis of stree ts to be dealt 
with by the Ministry, by an order of the Cabinet The sta£E and the 
financial allocations relating to the subjects were transferred to the 
newly created departments. The division was thus brou^^t about in 
accordance with the importance of subjects without taking into 
account an even distribution of staff or budget Actually, the follow-

*TheMiaitt» of Bducadon ft Sdearfflc IUsesrd>
MlabWnn bcaUed the Miafafttyof BdoodoR wdtte MloWiyon 
•ad GidinnI Aftirt, wbh from April lô  I9jt.



mg is the Budget provision made during 1957-58 for the thtee 
Departments:—

Name of Deptt.

I' ' . ■■ ■Yi ,■

Budget
PfOTision

Officers Other
staff

A. Department of Education • • • 50,a8,ooo 145 1303

B. Depamnent of Sdei^c 
Technical Edvotion

Hcsetfch
• •

and
3,74.000 55 *55

C. Department of Cultural 
Physical Education

Activities and
1 1 ,00,000 39 189

The Committee suggest that the division of work should be hosed not 
only on the importance of subjects handled by the different depart
ments but it should also take into account other factors like an even 
distribution of staff, budget allocation etc. so that the Departments 
may be organised on a rational basis for efficient execution of work.

2. The Commfttee understand that the work relating to Rural 
Higher Education Institutes and the National Council for Rural 
Higher Education was being done in the Secondary Education Divi
sion of the Ministry. Giving reasons for this, the representative of 
Che Ministry stated that the Ministry had only one Development 
Division originally, which dealt with the development programme. 
With the progress of development, it was bifurcated into two divi
sional, viz., one dealing with the Basic and Social Education and the 
other with the Secon£iry Education. The work being nearer to the 
Secondary and the Post-second^ level, it was transferred to the 
Seoonda^ Division. The (Question of its transfer either to the Basic 
and Sodad Education Divisioir or the Division dealing with the 
University Education was under consideration of the Ministry. The 
Committee feel that although the work relating to Rural Higher 
Education Institutes and the National Cbuncil for Rural Higher 
Education was different from that being handled by the present 
Divisions it was more akin to the work handled by the Division 
which deals with higher education. The Committee, therefore, 
recommend that it m ^  be handled by the Division doing the work 
of University Education, keeping close co-ordination with the Basic 
and Social Education division.

5. The Committee understand that the different divisions of the 
M in is^  of Education and Scientific Research were having the 
following lectioiu each:—

Department of Education and Cultural Activities and Physical
Education

Name of the Division No. of Sections
1. Administration Division 10
2. UNESCO Dtvinon S
S. Scholarships Division 18



Name of Division No. of Sections
4. Basic and Social Education Division 7
5. Secondary Education Division 11
6. Cultural Division 6
7. External Relations Division 3
8. Hindi Division 3

Department of Scientific Research and Technical Education
9. Administration Division 7

10. Scientific Research and Surveys Division. 6
11. Technical Education Division 6

The Ck>mmittee note that there is wide disparity between the number 
of sections under various divisions. In this connection, the Ck>mmit- 
tee were informed by the representative of the Ministry that the 
disparity was due to the fact that the divisions were organised accord
ing to the subjects and the nature of work. Referring to the small 
number of sections in External Relations, Hindi and UNESCO 
Divisions, the representative suted that in respect of the Hindi 
Division, the work had increased considerably necessitating the change. 
In respect of the otlier two Divisions, the representative stated that 
they were required to come in contact with all cultural delegations 
from abroad and also those going out of India, which required them 
to shoulder greater responsibility and considerable amount of work. 
All the same, the Committee feel that the Divisions can be reorganised 
on a more rational basis taking also into account the volume of work 
in each section and the number of sections, in each division, so that a 
reduction in the number of sections and Divisions can be effected. 
The reduction should be decided on the basis of job analysis to be 
conducted by the O. & M. Division of the Cabinet Secretariat.

4. The following uble gives the number of officers belonging to 
Scheduled Castes/I'ribes out of the total number of officers work
ing in the Ministry of Education and Scientific Research:—

Class of Post Toul number No.ofofScei*
Of officers belonging to

working Scheduled
Caste*/Tribe*

Class I (Gaxtittd')
Secretariat 72 i
Advisory .............................................  51 2

Class II (fitMttttd)
Secretariat ....................................  72 2
Advisory .............................................  32 3

T otal 227

The Committee were informed that gazetted posts in the Ministry 
of Vacation and Scientific Research l^longed to the Secreuriat and 
the Advisory cadres. Recruitment to Class I and II posts of the



Secretariat cadres was made through the Ministry of Home Affain 
by promoting seniormost officers from lower grades or by absorbing 
officers from otlier Ministries etc., wlio were on approved 
panels, whereas recruitment to the Advisory posts (Classes I and II) 
was made eitlier through the Union Public Service Commission or by 
promotion of departmental candidates through the Departmental 
Womotion Committee in accordance with tlie quota prescribed for 
direct recruiuiieui. Tlie Committee were informed furtlier that the 
paucity of Scheduled Castes/Tribes candidates in the gazetted posts 
on tlie Advisory cadre of the Ministry was due to the fact that the 
U.P.S.C. failed to get suitable candidates from amongst those 
communities in response to advertisements issued by them. The 
Committee suggest that special ellorts should be made to recruit the 
reserved number of seats earmarked for candidates belonging to 
Scheduled Castesj Tribes and other Backward Classes.

B. Functions
5. riie Ministry- of Education and Scientific Research has a mixed 

set-up. It comprises both Secretariat and Advisor)' officers. While 
tlie Secretariat oflirers belong to the Indian Administrative Service 
and Central Secretariat Scr\icc cadres, tliere is no regular cadre for 
the Advisor)- officers. Besides, tliere are a number of officers doing 
specialists' work like Hindi terminolog)'. Text Book Research, 
l^ucational and \ ’ocational Guidance, compiling and editing of 
Gazetteers etc:. Tlicsc fxjsts are ex-cadre posts. There are some posts 
of Joint, Deputy or Under Secretaries in the Ministry for which people 
are taken Irom the Secretariat services. 'I'lien there are posts of 
advisers for which separate recruitment is made. In order to facilitate 
die work of some of tliese people wlio are educational advisers, tliey 
are gi\en tlie status of Deputy—or Joint Secretaries, the case may 
be, so that they may be able to deal \vith matters at the Secreuriat 
level. An organisational set up of the Ministr)' as on 15th October, 
1957 is enclosed as Appendix 1. iVith the setting up of bodies like 
the University Grants (Commission, All India Councils for Elementary, 
Secondary, Rural and Technical Education etc. and with the decen
tralisation of adininisirative, executive and financial powers to such 
bodies the Committee feel that there is scope for economy in the set 
up of the Ministry. In this connection, the Committee would refer 
to their recommendation in para .S of this Report.

C. Exercise of representattion pn various bodies
G. The Committee have analysed facts relating to the nature of 

Committees on which the Ministry is repre.sented, the level and 
nature of representation, the nature of brief given to the representa
tives etc. (Apjiendix II). On the basis of the information furnished 
to this Committee, it appears that the Ministry is represented on 141 
institutions all over the country. Out of this number, 87 are technical 
institutions. The representation is exercised at all levels. The 
Secretary represents the Ministry in the largest number viz. twenty



Committees, out of which he is the Chairman of four and Vice- 
President of one. In this connection, tlie Committee were informed 
that he was delegating die power of representation to 

subordinate officers in tlie Ministry. Even then the number of 
Committees on which the Ministry was represented was quite large 
with the result that die represenutive officers were sometimes 
unable to attend the meetings regularly and to make useful contribu
tion. The Committee suggest that the rcIjresentation could be 
delegated to local officials of Stale Govertinieuts and to eminent 
educationists and persotis of ref?iilc.

7. The analysis also shows that there was lack of uniformity in 
the procedure of nomination of representatives, delegation of the 
refjresentatwn and in the nalute of brief given to representatives. 
The Committee suggest that this may be looked into and a suitable 
procedure evolved on rational principles.

8. The Committee also feel that an officer of the Ministry 
should not he a Chairman or Secretary of the Governing Bodies of 
educational and technical institutions which are receiving grants-in- 
aid from the Ministry, so that the Ministry may be in a f>osition to 
scrutinisf ull .su< h (ii\es objci tively and independently in the

■Secretariat.

D. Financial Procedare
9. The Cuminittee iccre surprised to learn from the representa

tive of the Ministry that even after the Deputy Financial Adviser 
was attached to the Ministry, the old procedure regarding the obtairi- 
ing of financial sanctions continued resulting in considerable delays. 
He explained that Financial Advisers, including the Deputy Finan
cial Adviser and tlie Assistant Financial Adviser, were assigned to the 
various Ministries but they continued to Ije under the administra
tive control of the Ministry of Finance. As they are not an integral 
part of the Administrative Ministry, matters were delayed consider
ably. By their location in the administrative Ministry, f>ersonal dis
cussion has become a little more easier. He admitted that there 
was one part of the Government which was anxious to act as quickly 
as possible, while the other was anxious to see that money b saved 
as much as possible and the progress is not quick. He contended 
that the administrative Ministry should have the power to rule out 
a particular objection raised by the Financial Adviser, if die Minis
try dccided that it was in the interests of the implemenution of a 
scheme or a development plan.

10. Thi rcprcscntauve (»f tlic Ministry of Finance opined that 
the proposed system, where the Financial Adviser would be under 
the administrative control of the Ministiy, might not enable the 
Finance Ministry to have proper control. He informed die Com
mittee that the financial proposals prepared by the administrative 
Ministry were often vague and hurriedly prepared for purposes d



budget within a fortnight or so and suggested that before introduc
ing the new system, it might be necessary to ensure that all schemes  ̂
prepared by the administrative Ministry were scrutinised in the 
greatest possible detail before a budget provision was made. Once- 
thaf was done, he agreed that the authority to incur the expenditure 
up to the budget provision could be safely and correctly delegated to 
the administrative Ministry. The Committee understand that the 
whole matter is under the consideration of Government and recom
mend that this should be expedited.

E. Level of decisions
11. In regard to the Committee’s enquiry as to why financial 

authorities do not raise all their queries at one point but seek 
information at different stages resulting in delays, it was stated by 
the representative of the Ministry of Finance that this was a general 
problem because of the fact that officers were not prepared to uke 
the fullest responsibility. He further added that sometimes there 
was a tendency to postpone taking a decision on a difficult case with 
the result that the decision had eventually to be taken at a higher 
level than was strictly necessary. The representative of the Ministry 
of Education also confirmed the view expressed by the representa
tive of the Ministry of Finance.

12. The Committee were surprised at the views expressed by the 
representative of the Ministry that officers not only at the lower level 
but sometimes even at higher levels were afraid of taking decisions 
because questions might be raised or pressure might be brought to 
bear upon them to explain their stand. In this connection, the 
Committee would like to quote the following passage from the 
Second Five Year Plan:—

“A weakness in the present system of administration is in the 
manner in which admjjiistrative control often tends 
to be exercised. In this connection, two aspects may 
be specially nentioned. In the First Five Year Plan 
it was pointed out that a considerable part of the time 
of senior public servants was being given to work 
which was formerly done at lower levels. ‘Increas
ingly, while each agency of (iovernment is accepting 
new responsibilities, the stage at which effective deci
sions are taken within any department is being pushed 
upwards’. There is still some tendency for the exer
cise of initiative and ,the making of decisions being 
concentrated at higher levels. The correction of thia
tendency is in part a question of organisation and
methods; in part, however, it involves a consideration 
of how best to utilise the available personnel resources 
and to encourage men to assume responsibility.”

IS. The Committee consider this as a very important problem 
which demands very early solution in the larger interests of the
nation. The Committee feel that there should be delegation of



responsibilities to lower levels and that officers at various levels 
■should be encouraged to take decisions even if mistakes are commit'
ted occasionally, provided that they are bona fide mistakes.

F. Location of Offices
14. The Sub-Ck)mmittee of the Estimates Committee which visit- 

<ed the Secretariat noticed that it was scattered over several blocks 
and in consequence, was experiencing great diiBculties. The Com
mittee were informed by the representative of the Ministry that the 
Ministry was aware of that position and he hoped that the position 
would improve with the allotment of the building which was being 
constructed on the Parliament Street. If all the offices of the Minis
try are at one place, tlie represenutive contended, it will avoid a 
great deal of time now spent by officers who come for discussion and 
personal consultation will become easier. Even in the existing 
situation, the Committee suggest that the feasibility of rearranging 
the accommodation may be examined with a view to locate in a 
compact area divisions like UNESCO.



II. GRANTS-IN-AID

15. About sixty per cent, of the Education Ministry’s budget 
provision is absorbed in the disbursement of grants-in-aid. The 
number of grants-in-aid schemes sanctioned by the Ministry has risen 
from 40 in 1955-56 to 92 in 1957-58.

A. Types of Grants
16. The following are the main types of grants-in-aid sanctioned 

by the Ministry of Education;—
(1) Grants for the promotion of General Education at all the

stages:—
(a) In respect of expenditure borne wholly by the Govern

ment of India (Direct Central Grants).
(b) In respect of expenditure shared between the Govern

ment of India on one side and the State Government 
and/or the grantee on the other (Matching grants).

(2) Grants for the promotion of Technical and Scientific
Education and Research:—

(a) In respect of expenditure borne wholly by the Govern
ment of India (Direct Central Grants).

(b) In respect of expenditure shared between the Govern
ment of India on one side and the State Government 
and/or the grantee on the other (Matching grants).

(3) Grants for the promotion of Hindi:—
(a) In respect of the expenditure borne wholly by the Gov

ernment of India (Direct Central Grants).
(b) In respect of expenditure shared between the Govern

ment of India on one side and tlie State Government 
and/or the grantee on the other (Matching grants).

(4) Grants for Sports and Physical Education activities.
(5) Grants to-Cultural and Social Organisations.
(6) Grants for maintenance and conservation of Archaeo

logical and Ancient Monuments, Museum etc.
(7) Grants or allowances to persons distinguished in letters, art

and such other walks of Jife who may be in indigent 
circumstances.

(H) Discretionary grant of die Minister of Education.
(9) Grant for compilation of important publications, such as 

Revision of Gazetteers, compilation of the History of 
Freedom Movement in India etc.

8



B. Ck>ndidoiis of Gmnts-in-aid

17. Grants-in-aid are contributions paid by Government to insti
tutions and bodies which are not subject to their day-to-day control, 
but to which it is government jx>iicy to give financial assistance. 
They are also an exception to the general rule that money voted by 
Parliament must be accounted for in deuil to the Comptroller and 
Auditor General. The grantees, however, cannot be left without 
any conditions since expenditure of public money is involved. 
Grants-in-aid are therefore ‘conditional’ grants.

18. The conditions usually prescribed by the Ministry of Educa
tion are:—

(i) Submission of annual accounts;
(ii) Submission ol Annual Report activities;
(iii) Admission to be open to students all over the country;
(iv) Scales of work and remuneration more or less, on a par with

those of Government departments;
(v) The accounts to be open to inspection of the Auditor Gene

ral;
(vi) Maintenance of separate accounts of the aid received; and
(vii) Utmost economy to be exercised in the expenditure from

the grants.
C. Estimating Grants-in-aid

19. The Committee observe that the procedure of estimating the 
grants-in-aid under the various categories under the Education Minis
try varies from grant to grant. In the case of purely Central grant 
(statutory type) the amount is prescribed in the statute. In the case 
of purely Central grants {ad hoc type) before the beginning oF the 
financial year, sometimes in previous October, estimates are called 
for from these institutions. The institutions estimate their require- 
menu much in the same manner as the Gcnemment departments do,
i.e. on the basis of past experience, future expecutions and special 
circumstances.

20. The Committee do appreciate that the grants-in-aid cannot be 
as accurately estimated as a regular departmental expenditure and yet 
they feel that the procedure of the estimates of the grants-in-aid as it 
exists in the Ministry of Education leaves much that can be easily 
attained. Surrenders and non-utilisation of grants-in-aid in the 
Education Ministry are to a large degree due to de/ective estimating. 
The Committee mggest that in the brochures published on aid 
Schemes, such as "Assistance to Voluntary Educational Organisations 
under the Second Five Year Plan", a note on the methods of estimat
ing the requirements should also be publicised, so tftat the institu
tions know on what basis to estimate.

9



D. Financial Control

21. When the estimates for gprants-in-aid are received, they are 
checked by the Education and Finance Ministries. The Planning 
€k>mmission also prescribes the limits within which the expenditure 
can be budgeted. The points which are required to be looked into 
by the two Ministries are as below:—

(i) That the grant is to be spent on a scheme which has been
included in the Plan.

(ii) That the applicant body is capable of spending the
amount.

(iii) That the previous years’ unspent balances, if any, have
been taken into account.

22. Since from a remote place like Delhi and from sketchy
cVctails contained in application forms, the genuineness of an appli
cant’s demand cannot be assessed, the Committee imderstand that the 
Ministry of Education have a system whereby the applications are 
received after advice of an expert body. For example, in the case of 
sports institutions, no grant can be given unless the All India Council 
of Sports has recommended the case. Similarly, for the technical 
institutions, no grant can be given unless the All India Council for 
Technical Education has recommended the same. The Committee 
understand that there are insunces where the private institutions 
apply for grants-in-aid to the Ministry direct without their applica
tion being routed through an expert body or the State Government
concerned. The Committee suggest that such applications should 
invariably be routed through the State Government concerned, 
{except in the cases of institutions of an All India character). In  
this connection, the Committee would like to refer to their recom
mendation in para 23 of their 4th Report (Second Lok Sabha), 
which reads as under:—

"The Committee also suggest that all ^ n t s  given by the 
Centre to voluntary institutions in the field of pre
primary, primary and basic education should generally
be through State Governments except in cases of insti
tutions of an All India character. Provision should be
made for admission of a certain number of poor 
students free in pre-primary institutions before sanction
ing the g^nt. In case of institutions of All India 
importance, the Centre should invariably inform the 
State Governments concerned of the extent and purpose 
of assbtance given to such' institutions.”

E. Amungonent in flie Demand Book
23. There are in all 11 demands in the Education Ministry out 

of which ten are for expenditure to be met from revenue and one 
for expenditure to be met from capital. In addition, the Ministry 
of Education also controls the expenditure on education included in

10



II

Demands for Union territories on behalf of other Ministries. Grants- 
in-aid appear under practically all of these demands. It has, however, 
been noticed that the grants are not always so mentioned. The Com
mittee, therefore, surest that for the better understanding of the 
budget, where a certatn item is actually a grant-in-aid the fact should 
be specifically mentioned. The Committee also suggest that as in the 
United Kingdom, in Part I  of the Estimates, the fact that a ‘'grant-in- 
aid" has inter alia been included in a vote, should be always referred 
to.

F. ExpenditiiK Sanction

24. As is common knowledge mere inclusion of the estimates in 
a vote is not enough, expenditure sanction is as necessary as the vote 
by Parliament. It is here that the grantee must satisfy that the 
amount voted is really required.

25. In the Ministry of Education, so far as the grants to voluntary 
institutions are concerned, the practice is that while submitting appli
cation for the release of the ^an t, the institutions submit their 
progress report as well as the audited accounts for the previous year. 
The report is generally that of a Chartered Accountant which shows 
the financial pmition of the institution and the utilisation of the 
grants in previous years, if the institution has received grants 
previously. In the case of the grants to the State Governments, the 
practice is tliat the State Government communicates the demand to 
the Education Ministry and also submits the progress report. The 
reports of the Auditor and Accountant General on previous accounts 
are not required because it takes time before the State Accoununt 
Generals can gfive correct figures of State expenditure.

26. It is important that the sanction should be accorded early. 
The Committee note that in many cases the Ministry has taken as 
many as six to seven months to accord expenditure sanction. Some 
of the delays may be due to the check exercised by the Ministry of 
Finance also. But whosoever may be responsible, it is imperative 
that expenditure sanction is accorded quickly. The Committee sug
gest that steps should be taken to prevent delays, and a suitable time
limit of say two months laid down for this purpose.

G. UtiBsatioa of Giants

27. The methods by which the Ministry of Education tries to 
emure that tlie grant is properly utilised for the purpose for which it 
is meant are as under:—

(a) Progress reports of the institutions concerned.
(b) Inspectiom by the officen of the Education Ministry.



(c) Certificate by the Audit Officer to the effect that the
g ^ t  has been utilised for the purpose for which it was 
given.

(d) Representation of the Ministry on the Management o£ the
grantee bodies.

28. The Committee were informed that whereas in the case of
some institutions inspections were being carried out, in the case of
others they were not because, it was stated, that some State Govern
ments did not like the inspectors from the Central Government 
inspecting institutions killing within their jurisdictions. The inspec
tions are either by one individual or a team. In the case of technical 
institutions outside the purview of universities, it is generally a team 
of the All India Council for Technical Education which pays a visit
to the body. In the case of colleges under the universities, it is a
visiting team of the university which visits the institution. The 
former repwrts to the Council and the latter to the universities. The 
Committee are of the opinion that in cases where grants are given 
by the Centre, it would be necessary to have suitable system of inspec
tions to ensure that the grants are utilised for the purpose for which 
they are given.

There is another point in this connection which the Committee 
would like to mention. Several schemes of the Education Ministry 
have not fructified because the State Government or voluntary bodies 
have failed to contribute their mite. So far as the private institutions 
are concerned, the Committee fail to see why such institutions should 
continue to be paid the grants-in-aid. In fact the grant-in-aid should 
provide a stimulus for voluntary contribution and not dry it up. 
Regarding the failure on the part of the State Governments to contri
bute their share, the Committee endorse the suggestion* of the Second 
Finance Commission that the system of matching grants should he 
abolished, as it operjiles in favour of the richer and against the poorer 
Stales. "
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*Matching grants may be useful in ordinary circumstances as providing 
a stimulus to State action in particular spheres of activity, usually in the 
field of social services, in which the Centre desires to secure country-wide 
development in the national interest They have no pUtce when the country 
has an integrated and comprehensive plan which lays down priorities for 
the development of all social services. The system of matching grants on 
any basis uniform for all the States is also not equitable; it operates in favour 
of the richer and against the poorer States, as the former are in a more 
favourable position to take advantage of such grants. In the present Union- 
State set-up, the States depend for a substantial portion of their revenue on 
shares of Central taxes and on grants-in-aid when the States have taxed 
themselves to a reasonable extent, the balance of the revenue to enable the 
States to meet their expenditure has to come from Central devolution. There 
is no method by which the States’ shaft the expenditure on schemes based 
on matching grants could be set off against revenue derived from their own 
sources, as distinguished from the rev#nue, they receive from the Union by 
way of shared taxes and grants-in-aid. When the revenue budget is balanced 
Imt Central devolution, Ac States' share may come out of sudi devolution. 
If this happensL the whole purpoae of matdUng is lost. For these reasons, 
we f |^  that acqfames invohnaf matching grants are not suitable in preseni



u
29. The Committee have come across a number of instances where 

grwiB-in-aid sanctioned to various institutions have not been fully 
utilised year after year. The Committee do appreciate that there are 
many difficulties in the full utilisation of grants such as (t) delay in 
getting the full particulars from the institutions concerned before the 
grant is sanctioned, (it) delay in getting the expenditure sanction 
from the Finance Ministry, and (Hi) delay in getting the necessary 
foreign exchange, if involved in the grant etc. All the same, the 
■Committee are of the opinion that the machinery for giving suitable 
^a n ts  to the various institutions should be so geared up as to erisure 
that there is no undue delay in giving the necessary sanction, that the 
^rant is utilised for the purpose for which it is sanctioned and that 
the percentage of grant that remains unutilised, is extremely small. 
Jn regard to the difficulty of foreign exchange, the Committee are of 
the opinion that the accredited representative of the Ministry concern- 
•ed should see to it that the necessary provision of foreign exchange 
required is made, before the grant-in-aid is sanctioned. In view pf 
the general financial stringency in the country, it is all the more 
4iecessary that the amounts sanctioned for the various grants conform 
to the actual requirements and are such as can be fully utilised.

H. Recurring Grants
30, There are instances where a grant shown in the Budget papers 

forms a part of the recurring ^ n t  to which the Government has 
already been committed, but this fact is not clearly brought out. For 
example, in the case of the Board of Anglo-Indian Education as well 
as the Indian Institute of Science, Bangalore grant has been given 
for a number of years but from the budget papers this &ct is not 
known. The Committee suggest that in such situations in future, a 
note should always be attached to the estimates stating that the grant- 
in-aid is an instalment of a series of grants-in-aid and setting out the 
amount already granted and the further amount to which Government 
are committed. An apf)endix should also be provided in the Explor 
natory Memorandum setting out a list of all the undertakings given 
by the Government to pay grants-in-aid over a period of years.

1. Terminology for various giants
!1 l. The Committee observe that in the Demands for Grants, 

grants-in-aid are known by different nomenclatures e.g,, ‘Grants’, 
‘Grants-in-aid’, 'Direct Grants', ‘Grants and Donations’, 'Contribu
tions’ etc. The Committee suggest that the Ministry of Education in 
consultation with the Ministry of Finance should lay down a uniform 
nomenclature or if one nomenclature cannot be adopted, explain 
the deviations so that there is no ambiguity about the terms used. 
The Committee also suggest that where mnts-in-aid are given in 
kind, like machinery and equipment or bo<M in the case of Ntaional 
Fundamental Education Centre, this fact may also be pointed out 
through the footnotes in the Demand Book. The monetary value of 
juch grants would, of course, continue to be indicated.



in. SCHOLARSHIPS

A. Intradnctkm
52. Since the attainment of Independence, there has been a great 

demand for highly qualified and better trained personnel in different 
spheres of national development. The Committee understand Aat in 
order to meet this need and also to ensure greater democratization of 
opportunity, which would encourage merit irrespective of economic 
status, the Government of India have instituted a number of scholar
ship schemes for studies in India and abroad.

53. The Constitution of India also lays down that "the States shaW 
promote with a special care the educational and economic interests of 
the weaker sections of the people, and in particular, of the Scheduled 
Castes and the Scheduled Tribes”. The directive is based on the 
recognition that a democracy cannot attain its full stature if any sec
tion of the community remains educationally or otherwise backward 
and weak. A democratic State must, therefore, adopt special measures 
for the promotion of the educational interests of all such sections, for 
it is only through education that individuals and groups can develop 
and attain their full stature. The Committee were informed that 
with a view to encourage the spread of education among Scheduled 
Castes, Scheduled Tribes and other Backward Classes, a scholarships- 
scheme had been introduced by the Government of India.

34. Students of other countries are invited on scholarships to study 
in this country and Indian students are sent abroad on an exchange 
basis, in order to encourage cultural relations with other countries. 
A list of Central Government scholarship schemes is given at Appen
dix III.

B. Method of Selection

35. The Committee were informed that in the case of Scheduled 
Castes, Scheduled Tribes and other Backward Classes scholarships for 
studies abroad, the Union Public Service Commission invite appli
cations by giving an advertisement in the press, interview the candi
dates and recommend to the Government of India suiuble persons 
for the award of these sholarships. The scholanhips were, however, 
awarded by the Government of India, Ministry of Education and 
Scientific Research. In respect of other schemes of scholarships, 
«electi<ms are made by the M inist^ itself. Applications invited ^  
;die Government of India scholarship schemes for studies abroad were- 
«creened by the Ministry in the first instance and the list of those
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found eligible was placed before a Selection Committee appointed b f 
Covernment. Candidates were selected after they had been inter
viewed by the Committee. During 1957-58, the selection for Twa»ty- 
Fully-paid Overseas Scholarships Scheme (a scheme for stadia 
abroad)« were, however, made by the Union Public Service Commis- 
■•sion. Applications for the Government of India scholarships for 
studies in India for Indian nationals were also first scrutinised in the 
Ministry and candidates not possessing minimum educational quali
fications were weeded out. In ceruin schemes, the State Govern
ments made preliminary selections and recommended suitable names 
to the Ministry. The selections were then made on the recommen
dations of ihe Selection Committees. A panel of experts helped such 
XJommittees in certain si'holarship schemes.

36. The Committee learn that at present ad hoc selection 
<-onimittee$ are appointed year after year in respect of all 
:scholarship sriiemes for which selections are made by the Ministry 
.except in respect of .Scheduled Castes, Scheduled Tribes and other 
.liackvvard Classes scholarship schemes for studies in India where the 
^selections are made by a specially constituted scholarship board 
consisting eight Members of Parliament. A statement showing 
itlie composition of selection committees for various scholarship 
schemes tor tlie last three years is enclosed as Appendix IV. It 
clearly brings out ilie fact that as ad hoc committees are appointed 
7ear after year tliere is no uniformity in total number of persons 
constituting a selection committee in different years. Besides, the 
■various categories of persons like oflicials of the Ministry, non-officials 
<eic. are not represented in etjual proportion every year. The Com- 
niillfe, thnrjoie, jeel that the ftresent arrangement of ad hoc com- 

itnittt’es year after year is not conducive to efficiency.

.‘57. In regard to the Committee’s enquiiT as to whether it would 
j\ot be possible to make all selections for scholarships through Union 
Public Service Coininissiou, it was explained that the Union Public 
.Servite C.oiuniissi<)n took more time and sometimes selectitms have 
to l>e made at a very short notice. The Committee recommend that 
the f)resent method of selection for scholarships should be reviewed 
takin/^ into account the time factor and number of scholarships 
awarded etc. and a proper selection committee presided by a Member 
■of the Union Public Sewice Commission, luith a few non-officials 
should be set up for this jmrpose. The experts in fmrticular fields 
viay he co-opted from lime to time as required.

38. From the statement showing the composition of selection 
•committees for various scholarship schemes it is seen that Parliament 
is unrepresented except in a single solitary instance. The Committee 
recommend that the Members of Parliament should be gix>en suitable 
representation in the various selection committees.
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CPubUdtj
S9. The Committee were informed that in rm rd  to the schema, 

applications for which were invited by the Ministry itself, a prest 
note was generally issued through the Press Information Bureau 
which may or may not be published in leading newspapers and: 
regional languages papers and even if published, not in full. Other 
b<Mies like State Governments, imiversities, comparable institutions 
of higher education. Central Ministries etc. were, however, also 
addressed in respect of the schemes. On the other hand, where 
selection is made through Union Public Service Commission a proper 
advertisement is given for the scheme in leading newspapers.

40. The Committee regret to note that the Ministry of Education 
and Scientific Research have not been able to utilise fully the funds 
at their disposal in respect of a number of scholarship schemes. A 
sutement showing the amount budgeted and actually spent each 
year (for the last three years) for each of the scholarship schemes, 
administered by the Government of India, funds for which could not 
be utilised to their full extent is enclosed as Appendix V. Also, the 
Ministry did not utilise fully the offers of scholarships made by 
certain foreign countries in the last few years. The Committee feel 
that there are persons in the country who can avail of the opportuni
ties provided that they come to know of the facilities available. 
They, therefore, recommend that each scholarship scheme should be 
properly advertised in leading newspapers of the country as is done 
at present in resect of telectunu made through the Union Public 
Service Commission. They should also be advertised through the 
newspapers in regional languages. The Committee hope that proper 
advertisement of the schemes would give entire satisfaction to alt 
people.

%
41. It was stated by the representative of the Ministry before the- 

Committee that economy is the main factor for not advertising the 
schemes. The Committee feel that this is false economy in the sense 
that people in general remain ignorant about the schemes of the 
Minutry. They, however, suggest that with a view to effect some 
economy the scholarship schemes should be properly combined and 
periodically advertised.

42. The Committee leam that at present there was no arrange
ment to republish the Central GovemmentV Press Notes in the State 
Gazettes. The Committee are of the opinion that the State Govern
ments liave their own Gazettes, and it will cost them little if they 
are requested to republish selected notifications of the Government 
of India through them. The Committee, therefore, recommend that 
besides ^ving  the scheme proper publicity through press, an arrange
ment to republish Central Government Press Notes relating to. 
uholarship schemes in State Gazettes etc. may be explored.



43. The Committee are glad to learn that the Ministry have 
published the following pamphlets which give relevant information 
m regard to various scholarship schemes in vogue at present:—
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Title of the Publication Date of Publication

I. Scholarships for Studies abroad • February* 195? (re-printed in 
July,i957).

II. Government of India Scholarships 
Studies in India . . . .

for
. October, 1956.

III. Scholarships for Scheduled Castes 
Tirbes and other Backward Classes

and
. August, 1955.

The Committee suggest that such brochures should be constaritly 
available to the general public and should be reviewed periodically 
and brought upto-date. They also suggest that universities, colleges, 
high schools and various libraries should be provided with this 
literature.

D. Aduiinfatratkm
44. The Committee understand that there is a proposal to transfer 

the work of grant of scholarships from the Ministry of Education to 
an attached or a subordinate ofRce and that the proposal has been 
referred to the Ministry of Home Afihirs. As the work of the 
adniitiislration of scholarships is not entirely a secretariat function, 
the Committee suggest that a separate autonomous or semi- 
autonomous board consisting of prominent educationists should he 
set up for the formulation and administration of various scholarship 
schemes.

45. The Committee were informed that tlie Dak for scholarships 
division ivas al present received in tlie North Block witile the division 
was situated elsewhere. There had. therefore, been delays in 
receiving the applications in the si:holarships division. Until all the 
connected sections are brought into a compact area, the Committee 
recommend that steps may be taken for receiving the Dak for 
scholarships in its own division.

E. Delays in Paymoit
46. It was brought to the notice of the Committee that sometimes 

ceruin procedural formalities caused delays in payment of scholar
ships already sanctioned causing hardship to the students. The 
Comniittee were informed that in respect of the scholarships to the 
Scheduled Castes and Scheduled Tribes students, the Ministry had 
given necessary authority to tlie heads of tlie various institutions to 
make advance payment upto four months. The Committee, how
ever, regret to note that according to the personal information of 
some of their members, this procedure is not working effeaively and 
the payment of scholarships is still being delayed. The Committee, 
therefore, suggest that the high poxver Committee referred to in 
para. 61 may go into the matter and consider how the scheme should



be operated to avoid such delays in future. Efforts should als9 
be. made to finalise the details of scholarships to be given to the 
Scheduled Castes, Scheduled Tribes and other Backward Classes 
well in adtmnce of the commencement of the academic year so that 
the payment is made in time. The same procedure should apply to 
all other scholarships also.

47. The Committee gathered from the evidence tliat there is no 
machinery at present to find out the nature of complaints received 
and to examine whether there is any truth or substance in the 
compiaints. They regret to observe that even tlie complaints received 
from the country’s representatives abroad have not been heeded to. 
They, therefore, recommend that the Ministry should set up a 
machinety u'hich tvill go through every complaint and suggest 
remedial measures to avoid a recutrence. A record of all such com. 
plaints should be maintained at one place for ready reference.

F. Loan Schobnhips

48. Tlie Committee undersund that ccrtain private agencies liave 
a scheme to give loans to brilliant students for higher studies in 
foreign countries. On completion of studies and after the stitdents 
get employment the said loan is uken back in easy instalments and 
the amount becomes available to other candidates. The Committee 
feel that the scheme of loan scholarships fosters a spirit of self 
reliance and earnestness of fntrfwse and, therefore, recommend that 
the fea\ibility of introducing the scheme of loan scholarships through 
various universities and colleges may be examined. The Ministiy 
may help the universities in this respect by creating endowments for 
loan scholarship schemes.

G. Lidividual Scholarsiiip Schemes
(a) Scholarships for Studies Abroad

49. In rt*gard to die Conunittee's enquiry as to whether the 
sdiolars were sent abroad for study only in those subjet:ts for which 
iat ililies were not available in the country, it was stated that a small 
commitice iiad ju;>( been apjxiinted to go into die entire c|uestion 
liecause there ŷas an embargo on foreign exchange. The Committee 
recommend that even normally in scholarship schemes for studies 
abroad, subjects should he reviewed periodically so as to ensure that 
as a matter of policy scholars aie sent abroad for study in only smh 
subjeds foi tehith jatiliiies are not available in the country.

50. 1 lie ( unuuitic-t undo iund that at present Uiere is a great 
dearth ot tedinical know-how in the country and, therefore, best 
advantage should be taken of the opporunities available as a result 
of scholarship schemes for studies abroad. The Committe suggest 
that, as a matter of policy, people with mature intellect and some 
rxpetience in their line should be encouraged to go abroad for 
Uarmr^ advanced techniques in preference to ran* and inexperienced 
students.
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51. The Ck>mmittee were informed that a register containing 
information in respect of students sent for overseas study in Science 
subjects was maintained by the Council of Scientific Research. But 
no information in regard to the scholars sent abroad for humanities, 
social sciences etc. was available at a particular place. The Com
mittee regret to observe that tht- Ministry which is responsible for 
selection and giving of scholarships etc. is interested only in selecting 
and sending them abroad, but not in following up or seeing that best 
advantage is taken of the training received by every scholar. The 
Committee, therefore, Yecvmmend that a register should be main
tained for all overseas scholars or trainees in which detailed infor
mation in respect of each of the scholars is maintained.
(i) C entra l Overseas Scholarships Schem e

52. I'hc (iomniiiiec learnt that the srhenie was meant for 
unversities, colleges and comparable institutions of higher education 
in order t<» enable tiirni to obuin opjjoriunities lor their teachers 
lor higher .studies and training abroad and thus to raise the standard 
(>l iiistnutiun anti research in the country. The Committee were, 
however, surprised to learn that no systematic follow-up was done in 
resped ol overseas scholarship holders on their return to the country 
although tile scholars were bound to serve the sponsoring authority 
for a peri(xi of at least three years on return after completing studies 
abroad. The (iovernntent might permit the scholar in the national 
interest to serve under them if the sponsoring authority agreed. In 
lase of breach of the bond, the scholars were required to refund to 
the Government of India the entire cost of training. But the Minis
try took action only on the cases brought to the notice of the Ministry 
by the institutions etc. Only one such case of violation of the terms 
of the bond had come to the notice of the Ministry. The Committee, 
however, feel that left to dtemselves and the institutions certain cases 
may not be reported. It is the responsibility of the Ministry to 
find out if there are any failures in this direction. The Committee, 
therefore, recommend that there should be some machinery 4o 
ensure that all conditions are fulfilled. In this connection, the 
feasibility of invitinfr periodical reports during the stipulated period 
of service from the institutions about the work of the scholars serv
ing in those institutions after completing .studies abroad may be 
examined.

The Connnittee further learnt that the stipulated period of 
service in a particular institution used to be five years but it was 
now reduced to three years. The Committee feel that as these peo
ple get bicilities for study abroad at the country's expense, there is 
no justification for reducing the period from five to three yean. 
They, therefore, recommend that the conditions for granting a 
scholarship under the scheme nuiy be reviewed so as to restore the 
stipuUUed period of service with the sponsoring .authority from 
three years to five years.
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(ii) Indo-Gtrman Jndxutrial Co-operation Scheme

54. The Ck>mmittee were informed that the Indo-German Indus
trial Co-operation ficheme was initiated in the year 1952-55, when 
the West German Ciovernment offered facilities to Indian nationals 
for post-j^-aduaic sludy/practical training in their c;ounti7 . No' 
Scholarships tor post-graduate study/practical training were,
however, made in 1953-54 and 1955-56 as the offer was repeated by 
the West German Government in alternate years. The folloiving 
table slwws the nurabei of st liolarships awarded for post-graduate 
study and practical training during 1952-5.S. 1954-55 and 1956-57:—

Subject Places Placc>! availed of
offered

19S2-S3
For pou-graduaie study . . . .  50 43

For practical t r a i n i n g .........................................100 64

i9S4-SS
For post.grauuate study . . . .  15 15

For praaical t r a i n i n g ........................................ so 52 plus 3
awaiting piaccments'i

1956-57
For post-grsiuat: studv . . . .  <0

20(F)**
For practical t r a i n i n g ......................................... So !•’

*SchoUrship<..
••Freeship*.

Explanation: Against the 50 free places offered by the West German 
Government under the year 1956-57 scheme il was 
decided to award (a) Scholarships for 25 places; and
(b) to offer the remaining 25 freeships to private can
didates who mcM the other expenses out «>f their own 
tunds.

55. The above table clearly indicates that every year the scholar 
ships awarded have generally i>een less than tlie corresponding 
places offered by Germany. 'I'he Committee were informed that 
during 1952-53 a large number of scholars dropped out after selec
tion because 50 per < ent. of the exf}endiiure had to be borne by Uie 
scholars themselves. Subsequently, however, <»nly the <ost <>[ the 
outward journey was to lie borne by the candidates or the spon
soring authority. Another reason given was the 'dearth of suitable 
ciadidates*. The Committee consider thest' reasons for non-utilisa
tion as unsatisfactory and believe that there are persons in the 
country who can avail of the opportunity if proper publicity is giv^n 
to the scheme. The following table indicates that the number oC



applications received was far greater even under the existing 
arrangements of publicity:—

1954-55 1956-57

Subject No, of No. of No. of No. of
persons applica- persons applica
required lions required tions

rec. ived rcccivcd

Post-graduate study . . .  15 43

Practical 'I'raining . . .  So 299 ^0 361

56. The Committee, therefore, recommend that enough number 
of scholars should be selected for the places offered by Germany and 
kept in a panel to be utilised if any scholar withdraws at the last 
moment. The Committee further recommend that in respect of all 
such schemes, constant review should be made and action taken to 
fully utilise all places, by making modifications in the schemes, if 
necfssai-y.
(iiij i ’NESCO Expanded Technical AssiMance Frog)amme

57. I'he Committee learn that under this scheme, three types of 
assistance is obtained viz., (i) experu from abroad in specified fieP
(ii) equipmept for the work of the experts and (iii) fellowsliips fan 
the training of Indian nationals abroad. The Committee %vere, how 
ever, surprised to learn that the fellowships were awarded to the 
members of the suff of only those institutions which were provided 
with the services of experts. I'he initiunions concerned nominated 
their staff members for the fellowships. According to the present 
practice, the Committee regret to note, that two fellowships couid 
not be availed of during 1956-57 as the dossiers (application forms 
prescribed by L'SESCO. \-ray of the chest etc.) of the candidates 
from the institution were not received in time. The Committee 
consider this very unsatisfactory and hope that a recurrence of this 
nature u'ill be avoided in future. The Committee recommend that 
these fellowships should be extended to the members of the staff of 
other institutions also.

(b) Scholarships for .\tudy in India for Indian nationals 
Merit Scholarships for Post-.Matriculation Studies

58. The Ck)inniittee learn (hat under this scheme merit scholar
ships tor post-MatricuIation education are awarded so that no really 
brilliant student is prevented on gprounds of poverty alone from pur
suing an academic career. This scheme has been instituted wiUi 
effect from the year 1956-57 and provides for the award of four 
hundred scholarships in all to be distributed equally between the 
Intermediate (Arts or -Science) or equivalent professional courses



and the B.A., B.Sc. (preliminary) or equivalent professional courscf. 
The scheme, however, also provides that ten per cent of the funds 
are to be reserved for the children of ‘workers’ subject to suitable 
candidates being available. During the year 1956*57, 398 awards
were made for the Intermediate and Graduate courses. The Ck>mmit- 
tee regret to note that, only 5 children «»f workers could be awarded 
scholarships out of these .198 awards during the year 1956-57. M  
regards the publicity given to the scheme in the workers' areas, it 
was stated that a copy of the Press Note and the infoimation circular 
which set out tlie terms and conditions concerning the awards were 
sent to each State Government separately and the State Govern
ments were expected to make ilii* teiTiis and conditions of the 
awards for workers’ children known in those areas Avhere such work
ers were employed. The Committee are of the opinion that ‘he 
Ministry should not leax>e it entirely to the State Governments, to 
publicize the scheme in workers’ areas and they should themselves 
^ v e  due publicity to the scheme in concerned areas. Labour Press, 
journals. Labour Minisl)y's piihlicalions, labour institutions could 
be utilised for this purpose.
(c) Scholarships for Scheduled Castes. Scheduled Tribes and other

Backward C lasses
59. The Committee learnt that out of 63 Scheduled C^tes, 

Scheduled Tribes and other Backivard Classes students studying 
abroad, 36 were studying in U.K. and 27 in U.S.A. It was stated 
that arrangements for training were made primarily in U.K. and 
also in other countries provided satisfactory arrangements could be 
made, keeping in view the candidate's preference for any countr)' or 
institution. The Ckmimittee feel that if any survey had been made 
as to the facilities which the various countries offered, the students 
could have been sent to other countries also. They learnt that the 
Ministry had not made any such survey upfil now and they usually 
d cM n d ^  on the detaik from the Legations and Embassies abroad. 
The Committee, therefore, recommend that a survey should be made 
of all countries to find out the best institutions in various fields of 
training. As far as possible, the training facilities for Indian 
scholars should be arranged in those institutions.

60. It is learnt that the Ck>mmissioner for .Scheduled Castes and 
Scheduled Tribes is not at present associated with the Selection Com
mittee for the award of scholarships under the scheme of Scheduled 
Castes, Scheduled Tribes and other Backward Classes .Scholarships. 
The Committee suggest that in future, he may he associated with the 
Selection Committee.

H. CoMlation
61. The existing scholarship schemes which are operating on an 

ad hoc basis have the following dcfects:—
(1) They are noc properly pubUihed:



(2) A number of scholarships have been left unutilised due to 
procedural diflkulties;

(3) Delays have occurred in the payment of sanctioned 
scholarships.

The Committee, therefore, recommend that a high power Com
mittee with some non-officials and experts may be appointed to make 
an independent enquiry into the working of the various scholarship 
schemes and their administration and this Committee may inter alia 
consider the following points:—

(1) Procedure to be followed for inviting applications for the 
award of scholarships.

(2) Average' period to be allottrd for the receipt of applications
after the date of publicity.

(3) Procedure to be followed for screening of applications and 
selection of candidates.

(4) The amount and terms of scholarships.
'.*>) I.aying dawn the Mihjecis for which schclarshipi arc to be 

nxearded and their number.
(fi> Conditions of eligibility.
(7) Rea.%otts for nott ulilisatinu of full quota and remedial 

measures thereto.
(8) Procedure to he adnf/led for keeping a f)rof>er follow-up 

after the scholars totnplele their studies.
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IV. MISCELLANEOUS 

A. Stplirticpl PnUkallov

62. The Ck>mmittee were informed tliat the functions of the 
M inist^ are educational planning and coordination for the whole 
of India and to act as an agency for the collection and dissemination 
of information on education and initiation of new schemes to be 
followed up hy the States. Accordingly, the Ministry of Education is 
having a section each for the work relating to Publications and 
Statistics. The latest publication about educational statistics which 
was made available to the Committee, pertains to the year 1954-55. 
Referring to the delay in the publication of these statistics, the re
presentative of the Minist»7 stated that the preliminary material had 
to be collected from the State Governments and that they were taking 
anything from 12 to 15 months to collcct the material. With a view 
to expedite the process of collection of basit statistics, the Ministry 
has been organising short intensive courses for training the staff both 
in the L’niversities and in the Education Departments of the res
pective State Governments. On ti>c whole, the prtxrcss of recon
ciliation, scrutiny, compilation, consolidation, drafting and printing 
takes sometiiing like two years. The Committee are of the view that 
the period of compilation and publication of statistics should he 
considerably reduced by standardising and iniproving the methods 
of collection and compilation of statistics and by orpanisinff frequent 
meetings with the State officials concerned. The Committee also 
suggest that the Statistical Organisation of the Cabinet Secretariat 
may also be consulted about the methods to be employed for expedit
ing the compilation of statistics.

63. The Committee were informed that the yearly statistical publi
cations were drafU'd on factual basis only and that no interpretation 
of statistics was made. Tliis was, however, done in respect of quin
quennial reviews, published by the Ministiy every five years. In 
view of the fact that an analytical interpretation of statistics provides 
the administration with important tools for assessing and controlling 
the educational standards and performance in relation to the policy 
laid down by the Government, the Committee suggest that it should 
he undertaken as the normal function of the statistical section in the 
Ministry of Education and in the yearly publication, an introductory 
chapter should be added itt which an analysis is made to reveal the 
trend in a particular year as revealed by the statistics. The Com
mittee confident that such a continuous interpretation of trends 
will prove XHtry useful for further guidance in implementing the pro- 
gramme of the Five Year Plans.
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jS4. The Copimitt€€ suggest thqt the stiUittkid publuMions under
taken by the Minutry should be a little more descnj^tive and infor- 
matix/e to c<Uch the inn^nation of the ^o p le . Achievements of (he 
Ministry in the field of education should also be compared with the 
targets aimed at.

The Committee also suggest that all such publications^ should 
normally be supplied to the Members of the two Financial Com
mittees of Parliament and others interested in the subject.

B. AU India Edacatioiial Service
65. The (Committee were informed that a proposal to form an All 

India Educational Service had been considered by the Ministry' in 
the past, but the response from most of the States was not encourag
ing. In the absrnce of the agreement of the States, the Ministry had 
not made any progress in the matter. The Committee consider this 
as unfortunate and recommend that fresh efforts should he made in 
this direction at the highest level.

C. Educational Institutitons under the Ministy of Defence
66. The Committee have learnt that the Ministry of Defence was 

spi'nding considerable amounts on the K.G. Schools, the Sainik School, 
N.C.C., and A.C.C. and the Himalayan Mountaineering Institute.
In this connection, the Committee xvoutd like to reiterate their re
commendation contained in the Sixty-third Rrf)ort iFirst Lok 
Sabha) on the Ministry of Defence:—

“The Committee feel that schemes like K.G. Schools. the 
Sainik School, N.C.C., Lok Sahayak Sena, Auxiliary 
Cadet Corps etc.. should actually form part of the coun
try’s educational system and arc not a legitimate charge 
<m the Dcfencc Budget. 7'hey suggest that the feasi
bility of the ex}>enditure being borne by the Education 
.Miiiis(ry should l>c examined."

D. Literacy Canqpalgns

67. During the course of their examination, the Committee came
to know the details of a mass Campaign being organised by the Zillar 
Shala Mandat of the Gohilwad District of the State of Bombay for 
the eradication of illiteracy. The campaign will be restricted to 
some selected National Extension Service Blocks. During the period 
of tlie campaign, it is stipulated to train 1.000 to 1,200 illiterates in
each «.if tlie selected Blocks. Provision has also been made for the
pa>’ment of honorarium to teachers, students and social workers who 
participate in the mass campaign. Advisor>’ C.ommittees. both at 
the Taluk and the village levels, have been appointed for the success 
of the campaign which will last lor two months. The Committee



tuggest that the results of this campaign should be watched carefully 
and if they are found to be satisfactory, similar vfamj^gm should be 
organised in other States also.

E. Ei^enditiure on Taxi>hke.

68. From a reply to a question put by a Member in the Lok 
Sabha, the Minister of Finance suted inter alia that the Ministry o£ 
Education and Scientific Research had sfwnt the following amounts 
as taxi-hire charges during the last three years;—

Year Amount

Rs.

1955-56 ...........................................  26.912
1956-57 .............................................  3,07.670
1957-58 21,808

The Committer ivert; surffrised to learn about these figures, es
pecially, the amount of Ih. .“5.07,670 spent during the year 1956-57. 
In this connection, the Coniniittee were informed that a sum of 
Rs. 2,49,849 was spent on making transport arrangements ior the 
UNE.SCO session held in New Delhi during that year. 'Die C-oin- 
mittee feel riiai tlie amount ol e\|K-n(Iiture is «>n the high .side. The 
Committee siif'ge.st that the matter may hr carcfulls examined by the 
Ministry leilii a vien' to see lunr ju) this exftenditure was justified and 
hou< such expenditure can, in future, be kejH to the minimum.

F. Radio Lecturer

69. There is a large numlxrr ul persons who, though desirous of 
pursuing higher studies, are unable to do so due to hiiancial and 
other difficulties and have to take up jobs at an early age. Many of 
them would. lumTver, like to ccHitinue their further studies if suit
able facilities are available to them. Sudi persons arc not in a 
position to take advantage of the regular lectures given in colleges. 
fo r  the benefit of such students, the Committee suggest that the Edu
cation Ministry should consider the working out of a suitable scheme 
in consultation with the Ministry of fnfbrmation and Broadcasting 
whereby it would be possible for qualifUd teachers to deliver a course 
o f lectures on sftecified suhjects on radio. These lectures can also be 
recorded and played back on gramophones or tape recorders to evening 
cUases which may be opened at various places for the convenience of 
those who might not ^ssess radio sett. Such a tcheme should be 
gttftn sufficient publicity so that maximum number of persons can 
UAe advatUage of it by paying a nominal fee per month.



G. Educational facilities for the ivacds of Central GoTcrimienI
servants.

70, The Central Government servants, whose services are liable 
to be transferred from plate u> plate and State to State, often ex
perience considerable difiiciiity in Ketiins> admission to their wards in 
schools at the new plan-s of translcj . I liis sometimes even results in 
a lf»ss of one ;u adnnic year of iIk> ujirds ronrcrned. The Committee 
sugf̂ e.st that in order to overcotiir this difficulty, the Ministry of Edu
cation .should arrivr at suitable «n nint>etiirnls with the State Govern- 
ments concerned to ensuie that the wards of the Central Gonernment 
semants on transfer are 'rifen admission in their equivalent classes in 
al̂ l>rol>riatc sthoois u'ithout undue loss of lime. Where this arrange
ment is not found to he feasihir due lt> m’etrnnrdin^ in the existing 
schools, the .^finislr^ max even <o>i\idi > the (ea>lliilil\ of of)enin^ a 
chain of neu> ^rhnoh u'ith common medium of lan^ua^e and common 
syllahus ichere \uch facilities could he m ade iivailahle to the wards 
concerned.
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H. Corrigendum

71. I ' i i c  oppoiM uiiiv  is lakcM lo l o v m i  an f in * r  co n ta in ed  in para  
ir)(» (l*as»es r»7-r»M) an d  Serial \ t» .  'tl of A ppend ix  IX /page S9) of  
the  N in th  R ep o rt  /Serontl l.ok Sabhat.

(a) Para. l.'itJ, fja^i s 'y 'i - 'tS  —

Hi Delete Itli M-n(cii< t Ix '^iiinin^ \u ih  “ T h e  C o m m ittee  
”  ............  am i rn d in y  w ith "th e  I 'n io n  T e rr ito r ie s ."

(ii) Delete the w ord  “ fu r th e r"  in the  .">ih sentence.

(b) Recommendation No. 51, (mge 89—
(i) Delete 2nd sentence beginning witli “The Committee 

have” ........... and ending with “the Union Territories.’*
(ii) Delete the word “further" in 3rd sentence.

N ew Delhi; BAL\ ANTR.VY G. MEHTA,
The 23rd April, 1958. Chairman,

Estimates Committee.
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APPENDIX n

{Vide Para. 6)

A u analysis o f the mantier i f  representation cxercised by the 
Alifiisfry of lidncation ami Sdetirific Research on educational 

tpmitutiofis. boards and cotmmiTccs.

I. Nature o f C om m ittees on which the M inistry is  Represented

1-rom ihc siatcm cnt furiiishcJ by the M inistry, it appears ihai ihc M inistry 
is  rcprcscnicd on 141 iusiiiuriuns all over the country*. Out of this number> 
87 arc fcdiniuil insiituiions. I ’his num ber includes institutiim s like d c g r o Q  
u>liegcs, polytechnics and engineering schiHils managed by Government, 
universities and private bodies. Besides saleguarding the financial interests 
of the Cjovemmeni of India in technical and engineering institutions which 
are aided by GovcrnmcnJ. othu'r representative functions of the M inistry 
fall inlo the following broad categories :

(i) Aided institutions other than engineering and technical iastituiions

(ii Subordinate n>mmiitees of m;magcd and aided institutions like the 
Finance Committee. Building and Vt'orks Committee, Establish* 
:nem Commi:tr:c, eic.

(iii'j c.o-ordinating functions.

I n  the first c;iiegory, there are insritution^ spxialising  in commerce, pharm acy, 
social welfare and business management, printing, town and countrj' plann
ing. mines and applied geologj’, ^ic.

In  the second caiegor\' are .some subi»rdii\ate committees like the Build
ing aad Works Committee of the Indian Institu ie of Techiiologj* Kharagpur* 
the lisiablishm cw  Committee- t>f the Delhi Polytechnic, the Finanace Commit
tee of the Indian Insiitute of Scieiice, Bangalore, and ihe Ac.id,rmic Council 
of the Delhi University,

In  the third uuegory arc institutions and committees like the Silk and  
Aft Silk Research Association, the Institu te o f Nuclcar Physics, University 
of Ciilcutta, Boards of Studies in Applied Chemistr>*. Radio Physics 
and Electronics of tlie University of Calcutta and the Central 
Board of Geophysics, the Advisor>- Board of th.^ College o f 
M ilitary Engineering. Kirkce. State Com mittees on Techm cal 
Education, Scieniilic Personnel Com m ittee, Selection Com mittee 
for selection <»f Burmah Shell and As^iom Oil Co., Scholars for training abroad. 
Advisory Conunittoe on V^igyan M andir Scheme, Standing C o m m ittto  
for the popularisation o f scicnce in India, National Council for T rain ing in  
Vocational T rade, com m inces to deal with the manpower problem s and Ap
prenticeship Com miiicc of the Regiinnal D irectorate of Reseiilcmcni and 
Employment. Delhi Adm ioistration.

29



II. Level of Represeaution
The representation is exercised ^  Assistant Educational Advisers in

70 institutions. Remaining institutioas/committees are represented by 
the Deputy Educational Adviser, the Joint Educational Adviser and ihc 
Secretary' of the Department of Scientific Research and Technical Education. 
The Assistant Educational Advisers generally represent the Central 
Government on the Managing Committees of aided bodies. Their head- 
quaners are located in Bombay, Madras, Calcutta and Kanpur and their juris
diction lies within their respective regions. The nunilKi- nf insiitutioixs serv
ed by each of the above oflicers is given below:

A. A.E.As. in-ciiarge of Regional offices Mo. of
im utuiions 
Commit ice

1. Shri R. S. Bhandarkar . . . . . .  i6
2. Shri J.C . Ajmani . . . . . . .  12
3. Shri K. N. S u n d a r a m .......................................................17
4. Shri X . C. Chakravarty . . . . .  23

B. Officers serz'ivg in hiaJquarit'rs of i/t,- X littiitry of Educaiioh.
1.  Shri H.  S.  Shahani. A.F...^. . . . .  2
2. Shri L. S. Chandrakant. D.K..-\. . . . .  6
3. Shri G. K. Chandiram ani. J.Ii.A. . . . .  i r
4. Prof. Al. .S. Thackcr. Sccrejary . . . .  2

2. Professor .\1. .S. Thacker, in Ins capadt_\ ,i> ihc Sccrcui:\ »(' ilic 
Depannn.11' »'f Scivr’ific K'.scarch and Ttchrjcal li^iucuioa. is ih.. Chairman 
of the Governing Board ot' the Delhi Polyrechnic iind ihc Sdu>oI of Town 
and Ct)untry Planning. 'I"hc fotmor is inaiiJticd by ihe Cjovcrnmait of 
India while the latier is a Si>cicty ix,jiMercJ under ihe Kcjii'.r.iiion v't 
Societies Act. 1866 and tinanced eniirel) hy Government.

3. T he Joiju Educational .Advisix represonis t!i\»M inistry >»n the Senate 
<jf the U nivcrsiij of Roorkee. Acadcmic O nm cii of the Delhi IJniNersity, 
Board uf Gi>vtm«»rs o f the Indian Insiiiu te  o f TrchnoJog) . Khar.ifjpur, 
the Council of the Indian Institu te o f Scicnce. Kargalore and its rin;uice 
Com mittee. In 'h e  following institutions ct»mmittees. it appears he performs 
oo-ordinaiing functions on behalf o f the .Ministry ol' Education:

1. G ovem inj: Body of Shri Ram Institu te .
2. Standing .Metric .System (x)mmitte.*.
3. Scientific Personnel Com mittee.
4. Selection (^ n u n itic e  f»w the selectiiMi a t ' Burtnah .SftcII and .Assam

Oil 0 ». scholars for training abroad. '
Advi)ior>' Board o f the College ol' .Military Hngineering, Kirkcc.

4. T h e  D eputy Educational Adviser represents the .Vlini.str>’ on the 
Governing Board o f the Delhi Polytechnic, Delhi and psrhaps he pcrfornu- 
«D>twdinining functions in (he following institutions, commit tecs:

1. Central B<»ard o f Geophj'^ics.
2. Ad% isory Com m ittee o f Vig>'an M andir .Scheme.
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3. Standing Cbmminee for the Popuiarinitiaii of Scioice in India.
4. National Council fur Training in Vocational Trade.
5. The Committee to deal with the Manpower Problems.

III. Nature of rMrcacaudon whether ddagated by a stutotc or by 
Gtovemment RcaolutioB or by iovltatioii.

The following are some of the forms used to doiote the nature of repre
sentation exercised on behalf of the Ministry of Education:

(0 “Nominated by Government of India”
(I'O ‘‘Nominated by Government of India vide lctt(,r”
(ill) “Nominated by • and approved by the Ministry”
(«0 “Nominated b>* •• vide resolution and approved the

Ministry \ide letter”.
(r) “Nominated by and approved by Gov'emment <rf

India”
(t’l) “Nominated bj' • vide letter and approved by the Ministiy 

on the same letter”
(»») “By Government Resolution”

“By invitaii»>n extended by the Government of
{ix) “By Delegation”
(*) “In accordancc with the terms and conditions of the grant sanc

tioned to the urbanisations concerned”
(xi j “ It was, however, dcciUcd in the meeting of the Executive Com

mittee held on-----side item No.------  that a representative of the
Alinistry of Educutii>n should act on the Selection Comminee 
which was rĉ named as Establishment Committee".

(jxii) “The respresentation on the Council of the Indian Institute of 
Science Bangalore is as prov ided in the schemes and regulations 
for the administration and management of the properties and ftmds 
of the Institute which was approved by the Central Government”.

(w'lt) “Statutor\' representation”
(*if) “Representation by virtue of the provisicwi in the constitution of 

the respective bodies”.
2. Shri R. S. Bhandarkar, A. E. A. (Tech.) is representing the Alinistiy 

of Education on Technical Education Conunittee of the StUc and Art 
Mills Research Association Bomt>ay by appro>'al of the Government of Indiiu 
He is representing the Ministry on—

(a) the Board of visitors for the faculty of Technology Qncludia^ 
engineering ) Baroda having been nominated by the Vioe-Qimoellor 
of M.S.S. Universit)’ Barcm vnfe lener No. AD 884> dated 8>xo> 
1955 >nd approved b>'the Ministry;

• Noa«oAdil bodies.
Stiu OovcnuneBls.

•••DelM AdminlttrJtioa.
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c») the Advboiy C o i^ ttee  for the Faculty of Tedmology (iadttdiaf 
engineering) Baroda having been nominate by the Vioe-ChanceUor 
vide letter No. A.D.M. 54, dated 5*7-»957 wd approved by the 
Ministry:

(c) the State Council of Technical JBducatioo, Bombay having been 
nominated by the Direaor of Technical Education, Bombay vide 
letter No. B/CTE/10237, dated 22-7-1957 and approved by the 
MLiistry on the same letter;

id) the State Apprenticeship Committee having been nominated by the 
State Government vide Resolution No. T.S.A.-3857/T, dated 
10-5-57 and approved by the Ministry- vide letter No. F. 19-12-57 
T. I. dated 12-7-1957.

rv. Nature of Brief given to the Official Representative in the exercise 
of the Financial, Acadenoiic and Executive Interests of the Ministry
The following are the different forms in which brief is given to the official 

representatives in the exercise of the financial, academic and executive interests 
of the Ministry;

(a) to watch progress of technical education as per the polic>' laid down 
from lime to time by the All India Council for Technical Education 
and to ensure that the Government of India grants are used for 
the purpose intended.

(*) No. brief is given.
B>’ virtue of the official position the representative offers suc ’̂ 
advice in meetings as is consis ent with the policies laid down by 
the Government in respect of various matters.

(c) By ensuring that the advice^of the All India Council for Tecfmical 
Education and the Government of India’s instructions as drawn 
up from time to time arc implemented.

{d) In respect of the Delhi Polytechnic, Government decisions on poliLy 
matters connected wiih the proposals placed for the consideration 
of Governing Body and comments oa various items of works 
are offered.

(c) In respea of the Establishment Committee of the Governing 
Body of the Delhi Polytechnic, office comments on various items 
connected w'ith the establishment placed for consideration of the 
Committee are offered.

(J) In respea of the Council of the Indian Institute of Science, 
Bangalore and its Finance Committee, “The Ministry’s 
views are given in respect of various items on the 
agenda of the meetings in respect of ail interests keeping 
in view, however, the autonomous n&ture of the Institute.”

ig) In respect of the Indian Institute of Technology, Kharagpu'* 
“C^ce Comments are offered on the various items of work and 
proposals placcd for consideration of the Board.”

{h) In respect of the School of Town and Country Planning, the Chair
man tos powers to convene meetings of the Board at any time he 
considers it necessary and also exercise such other powers as may 
be prescribed by the Rules.



(0 In respect of the Apprenticeship Committee, Regional Directorate 
of Resettlement and Employment, Delhi Administration! **to 
give advice on apprenticeship training’*

V. Mnnner in which the ReprescntatioB is being Baercised
(f) InstituHms in the Western Region 

‘‘as done in corporate bodies”
(ii) Institutions in the Northern Region
‘‘T he M anaging Committee is responsible for the day to day adminis

tration of the Institu te , the control is exercised on the purchase o f 
Equipm ent, construction of buildings, recruitm ent o f staflF and 
admission of studer.ts and other connected matters.

(iit) Institutions in the Southern Region
“ By examining agenda for meeting well in advance, expert advice on the 

subjects and ensuring that the information is made available in 
the concerned meeting.

(w) Institutions in the Eastern Region
“ T he meeting of the Governing Bodies is general!} held four times’ 

in a year and the rcprcsentaiive of the Ministry' attends the 
meeting of each institute, generally once a year on a\-2rage except 
in tho‘ c is‘: of ias:itutioas near about Calcutta where the 
represent a ivc attends almost all the meetings.

(o) The Council o f Indian Institute o f Science. Bangalore
“ The representative attends meeting? -^d expresses the views of the 

M inistry and his own as member uf the Council” .
{vi) The Indian Institute of Technology ̂ Kharagpur and the Schcci cj 

tow I an i  Country Pla uting
*‘T he member attends m^ietings and represents the view^s o f the 

M inistry w'herevcr necessary”
(wV) Apprenticeship Committee, Regional Directorate of Resettlement 

and Employmenti Delhi Administration
“ T he member attends the meetings and offers comments on Technical 

matters.
VI. Total number of meetings held and the number of meetings 

attended by the Representatives of the Ministry of Education
No. of 

meetings in 
Total No. No. of whic^ 

Name of the representative and designa- of meet- meetings the
tion ings held attended representa-

tivx 
could not 

remain 
present

1. Shri R. S. Bhandarkar A.E.A. (Bom
bay) .......................................................82 55 27

2. S h riT . C. Ajmani A.E.A. (K anpur) . 47 24 23



M

1m 2 3 4

3. Shri K. N. Sundaram A.E.A. (Madras)
4. Shri N. C. Chakravarty A.E.A. (Cal

42 31 I I

cutta) .................................... * « *
5 Shri Biman Sen, A .EA.'. 7 7
6. Shri H. S. Shahani A.E.A. 2 2 • •
7* Shri L. S. Chandrakant, D.E.A. 6 4

6
8. Shri G. K. Chandiramani J.E.A. 39 3* 8 \

9. Shri H. Kabir . ")
•  • 16 2 4 /

Shri K. G. Saiyidain >. 
Shri M. S, Thacker J

10 7 2

T he MmisTRY op E ducation, E xcluding the D epartment of Scien tific  
R esearch and TncHNiCAt E ducation

I. Nam es o f  Com m ittees and nature of Com m ittees on which the 
M inistry is Represented

The Ministr>' of Education and Sdcntific Research, excluding the Depan- 
mrnf of Scientific Research and I'echnical Education is represented on 54 
institutions/committees. The nature of representation is mainly of the follow- 
ng broad categories:—

(0 Advisor>-
(I'O Superxisorv' as in grant aided institutions 

(tit) Statutor}- 
(w) Executive

In the first categor>*, there are twenty-eight institutions like the Central 
Advisocy Board of Vacation, All India Council of Sports, Central Advisory 
Board of Physical Education and Recreation, Central Advisory Committee 
for N.C.C, NationBl Council for Rural Higher Education, All India CoundV 
for SeooDdaty Eduation, Central Adviaor>' B<wd of Museums, Central 
Adviory Board of Anthropology, etc. (Annexure ‘A’).

*The rp«^«g of the Governing Bodies is generally held four times in a 
yew n d  the repretentativei (rf' tlie Miniray attend the meeting of each 
fUaritiirp generally once a year on average eaioept in the case of inatteuMom ncT- 
aboot where the repreaentative attends almost all the meetings, ao
■eedati out of 50 held in addition to those attended as the repwaemative of 
the Eastern Regional CoiMiriftrie.



In the second category, there are twenty-six institutions like the Board 
of Governors of LaxmitMi C o ll^ , Gwalior, Board of Governors, Lavraenoe 
Sdiool, Sanawar, Managing Committee of the Jamia MlUia, National Book 
Trust etc., (Annexure ‘B’).

In the third category, representation is sututorily exercised on the Uni 
versiQr Grants Commission

In the fourth category, representation is exercised on the Tedmical 
Assistance Seleaion Committee of the Ministry of Finance (Department 
of Economic Afifoirs) for Colombo Plan and Point Four Programme. In the 
statement furnished by the Ministry, it is stated,

“Mrs. E. B. Joshi, Deputy Secretary, Scholarships Divisicm, repre
sents at the meeting of the Ccniunittee as and when these are 
convened by the Finance Ministry as an expert in the method 
of selection by virtue of being in charge of the Scholarships Divi
sion where several selections are made every year.”

II. Level of Representation
The representation is exerciscd at all levels. The Secretary represents 

the Ministry in the largest number of twenty institutions/comnunea, out 
of which he is the Chairman of four and Vice-President of one instituticm. 
The number of institutions/committees represented at J.E.A’s level is 19. 
In four institutions/committees J.E..\. is the Chairman.

Private Secretary to the Minister of Education also represents the Ministry 
on two imtitutiomlcommittees.

12 and 7 institutions,'committees are represented at the level of D.E.A 
and A.EA., respectively.

In the Inter-Govemment Copyright Committee set up imder the auspices 
of UNESCO, the Ministr>- was represented by Shri B. N. Ldair, Joiiit 
Secretary, Ministry of Law to attend* the first meeting held in Paris.

In the following committees/institutions, some non-officials represented 
the Ministry of Education:

(0 Editorial Board, Sanskrit Dictionary, Department of the Deccan 
C o ll^ , Poona.

(u) General Council, Sahitya Akadami.
(ttt) Executive Board of the Sahitya Akadami.

In some institutions, like the Jamia Millia Islamia and the Aniumane^ 
Tarraqui Urdu-Hindi, Aligarh, both the Ministry of Education and die 
Ministry of Finance are represented.

III. Nnton of Rcprcteatatioa wkcAcr Ddcgatcd by a Statvte «r 
by GoTcramcBt Rcsdvdoa or bvitatioa etc.

The foUowing are some of the fonns used to denote the nature of repreaen-  
tation exerdsed on behalf of the Ministry of Education:—

(i) Government of India Resolution’’
(n) **Byinvitttion”
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(Hi) “At per the constitiicioii of die institution OMioerned”
(w) “By agreement entered into with UNESCO”
(t») “Statutoiy”

(t») “Nominated by the Government of India”
(tu'O “By an oifidal letter”

In resp ^  of the Board of Scientific Terminology, the Finance Committe 
and the Jamia Millia Islamia, details have not been furnished.
IV. Nature of brief given to the Official Representative In the eserelse 

of the Financial, Academic and Executive Interests of the l^inistry
The following are the different forms in which brief is given to the official 

representative in the exercise of the financial, academic and executive interests 
of the Ministry;—

(a) “No formal brief is given as the m eeti^  of the Board are conduaed
by the Chairman who is the Minister himself. The Secretary 
being a representative of the Ministry itself, the whole agenda and 
proceedings of the meetings are prepared by him”.

(b) “No formal brief is normally given. They are expeaed to commu
nicate the Ministry’s point of view to the Committee to watch the 
interests of the Ministry and to give advice to the Committee.”

(<■) “On receipt of the agenda of the meeting, a note giving the comments 
on each item thereof, suggesting the stand to be taken by the 
representative of the Ministry is prepared and is given to the 
representative of the Ministry”

(d) “Educational Adviser acts as the controlling authority of the 
Central Board of Secondary- Education, Ajmer. As the controlling 
authorit}', he has the right to address the Board with reference 
to any work conduaed or done by the Board and to communicate 
to the Board his views on any matter with which the Board is 
concerned. The Board reports to the controlling authority such 
action if any as it is proposed to take or has been taken upon his 
communication. If the Board does not, within a 
reasonable period of time, take aaion to the satisfaction 
of the controlling authority, he may after considering 
any explanation furnished or represenution made 
by the Board, issue such directions consistent with the Resolution 
and the Board is supposed to comply with such directions. In any 
emergency, the controlling authority- tabes such action consistent 
with the resolution without previous consultation with 
the Board.”

»  “In respect of the Jamia Millia Rural Institute, the brief is to ensure 
that the programme of the Rural Institute is in conformity with 
the financial, executive and academic standards laid down by the 
Ministry on the recommendation of the National Council,for Rural 
Higher Education.”

U) “In respect erf* the All India Council for Secondary Education 
Secretaiy in his capacity as the Chainnan exercises the powets 
and functioiM for imniediate implementation of dedsions dudng 
the periods when the Council is not in session. But, any decMon
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takm tqr him will be reported to the Coundi for confimution. 
He presides over the meetings of the Coimdl. All matters to be 
discussed at the Council receive his prior approval. He receives 
money from the Government of India on behalf of the Council 
and authorises expenditure. The Secretary keeps a record <rfthe 
proceedings of the Board, gives notices of ^ e  meetings, prepares 
and circulates agenda, executes decisions of the Council and per> 
forms duties penaining to the office of the Secretary.”

(g) In respect of the Board of Administration, Deshbandhu College, 
Kalkaji, the nature of brief is stated to be “the future set up of 
the Deshbandhu College, Kalkaji” . Secretary of the Ministry 
of Education is the Chairman of the Board.

(A) In respea of the Hindi Shiksha Samiti, a copy of the agenda aad 
the detailed memoranda on the items of the agenda are supplied.

(0 In respea of the International Association for the exchange of 
students for technical experience, the representative of the Ministry 
is expcaed to represent the Indian National Committee of the 
International Association for the Exchange of students for techni
cal experience at its annual conference. He is also required to 
exchange offers and obtain as many offers as possible, for Indian 
trainees.

The fields in which offers are desired for Indian trainees and in 
which offers can be made to nationals of member countries are 
communicated to him. He conve>'s the views and decisions 
of the India National Committee on various issues to the other 
delegates of member countries.

(J) In respea of Technical Assistance Seleaion Committee of the 
.Ministry of Finance (Department of Economic Affairs) for Colombo 
Plan and Point Four Programme, the representative of the Ministry 
attends the meetings “as an expen in the methods of selection 
by virtue of being in charge of the Scholarships Division where 
se\'eral selections are made every year”.

(A) In respect of the first meeting of the Inter-Govemment Cnpyrighr 
Coimninee, set up under the auspices of UNESCO and held in 
Paris, Shri B. N. Lokur, Joint Secretar>’, Ministr>' of Law attended 
on behalf of the .Ministry of Education. No specific brief was 
given to him.

V. Manner in which the Representation is Bzercised

In respect ot the Board of Governors, Lawrence School. Sanawar (Simla) 
and the Board of Administration, Lawrence School, Lovedale (Nilgiries), 
J.E.A. of the Alinistry is the Chairman of the Board of Governors and in that 
capacity, he approves the agenda of the meetings of the Board and presides 
over the meetings.

In respea of the Central Board of Secondary Education. Ajmer, the 
Educational Adviser is the controlling authority of the Board. He does no 
attend the oieetings of the Board but the Board refers matters to him.



VI. Nombcr of Mcctlagt hiclil and the total number of Mectlog* la  
wUch the Official ReprcwatathrM could not remain present
Most of the information supplied by the Ministry is incomplete in many 

respects. It is, therefore, not possible to present this data in tabular form.
In respect of An)umane-e-Tarraqui-e-Urdu-Hindi, Aligarh and the 

Central Asiatic Society, Calcutta, out of the total number of 47 and 69 meetings 
respectively hdd so far, only 6 and 2 meetings respectively were attended by 
the representative of the \Unistry of Education. The representative of the 
Ministry of Finance has not attended any of the above meetings although, he 
is representing the AUnistry of Education on several Committees of the Anju- 
mane-e-Tarraq\xi-e-Urdu-Hindi, Aligarh.
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Institutums'tCcmmttees in which represmuuion is exercised in an advisory
manner

1. Central Advisory Board of Education.
2. All India Ck)imcil of Sports.
3. Central Advisory Board of Physical Education and Recreation.
4. Export Promotion Council.
5. Governing Body of the Delhi U.iiversity Students Health Centre.
6. Central Advisory Committee for N.C.C.
7. Inter-State Board for Anglo-Indian Education.
8. Central Board of Secondary' Education, Ajmer.
9. National Council for Rural Higher Education.

10. Standing Committee of the National Council for Rural Higher Edu
cation.

11. All India Council for Secondarj’ Education.
12. Board of Scientific Terminologj-.
13. .\dvisory Committee for Research Centre on the Social implications 

of industrialization in Southern Asia, Calcutta.
14. National Liaison Comminee in respect of the research centre on the 

social implication of industrialisation in Southern .\sia.
15. International .'\ssociation for the Exchange of students for Technic^ 

cxpcricnce.
16. .\dvisory Committee of the Extension Services Depanment of the 

Teachers' Training Institutions, Jamia Islainia.
17. Delhi State Social Education Advisory Board.
18. .\uJio-Visual Education Board (Delhi Administration).
19. Advisor>- Committee for the production of Gramophone records 

(Ministry of Information and Broadcasting).
20. Central Advisory Board of Museums.
21. Decoration Committee of the Ministry of Works, Housing and Supply
22. Inter-Governmental Copyright Committee set up under the auspices 

of UNESCO.
23- Advisory Board to^advise Government in the construction of Hue&> 

Tsang Memorial Hall of Nalanda.
24. Central Advisory Board of Archaeology.

ANNEXURE *A’



35* Expert Committee set up to ad^se Government of India on the 
measures to be tdcen for shifting the relics imearthed during the 
course of excavations at Nagar)unakonda.

a6. Central Advisory Board of AnAropotogy.
v j. Co-ordination Comnuttee set up to co-ordinate activities of Nagar> 

Junakonda Excavation Pn^ea and Naga^imasagar Project.



InstitutioHslCom/nittees in which representation is exereitedt 
in a supervisory manner

Board of Governors of Laxmibai College, Gwalior.
2. Board of Governors, Lawrence School, Sanawar (Simla).
3. Board of Administration, Lawrence School, Lovedak.
4. Managing Omimittee of the Jamila Millia, Rural Institute, Delhi.
5. Board of Administration, Deshbandhu College, KalkajL
6. Hindi Shiksha SamitL
7. Advisory Committee of the Extension Services Department of th*:; 

Teachers* Training Institutions, Jamia Millia, Delhi.
8. Delhi Library Board.
9. National Book Trust.

10. Governing Body and the Finance Comminee of the I. C. C  R.
11. International Students' House Society.
12. Board of Management of Bal Bhawan.
13. National Art Treasures Fund.
14. Sangeet Natak Akadami

(a) General Council
(b) Executive Board
(c) Finance Committee

15. Lalit Kala Akadami
(a) General Council
(b) Executive Board
(c) Finance Comminee

16. Editorial Board, Sanskrit Dictionary Department of Deccan CoUege*. 
Poona.

17. Council of Management, Deccan College, Post-graduate and Reseaicb, 
Institute, Poona.

18. General Council, Sakitya Akadami.
19. Executive Board, Sahitya Akadami.
20. Finance Committee, Sahitya Akadami.
21. Finance Comminee, Jamia Millia Islamia.
22. General Body, An|umane-e-Tarraqui-e-Urdu-Hindi, Aligarh.
23. Executive Comminee, Anjumane-e-Tarraqui-e-Urdu-Hindi, Aligarh.
24. Literary Comminee, Anjumane-e-Tarraqui-e-Urdu-Hindi, Aligarh.
25. Finance Comminee, Anjumane-e-Tarraqui-e-Urdu-tlindi, Aligarh^
26. Council of the Asiatic Society, Calcutta.

ANNEXURE ‘B’
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APPENDIX I
{Vide pan 34)

S .a tsm v shewing the various Scholarship Schems admimstered 
by the Union Ministry of Education

f . SelM lanhipt or studlM aln?oad
ejection I—Government of India Schemes.

I.  Central Overseas Scholarships Scheme.
:2. Centra] States Scholarship Scheme. (Union Territories Overseas 

Scholarships from 1957-58}.
-3. Foreign Languages Scholarships Scheme.
4. Indo-German Indusuial Cooperation Scheme (Post-Graduate 

Studies).
■5. Indo-German Industrial Cocperation Scheme (Practical Training)* * 
£. Overseas Scholarships Scheme for the Scheduled Castes, Scheduled 

Tribes and Ocher Backward Classes.
7. Twenty Fully Paid Overseas Scholarships Scheme.

Section II—ScholarshipsiFcliotoships under the Colombo Plan. Point 
Four Programme and Wheat Loan Programme.

8. Commonwealth Technical Cooperation Scheme (Colombo Plan).
9. Point Four Programme (Technical Cooperation Mission).

10. India Wheat Loan Educational Programmes.

Seaion III—U.N. and Unesco Fcllotoships and Scholarships Pro
gramme.

11. U. N. Social Welfare Fellowships and Scholarships Programme.
12. Unesco Technical Assistance (Normal) Programme.
13. Unesco Expanded Technical Assistance Programme.

Seaiim IV—Scholarships and Fellowshipŝ  offered by Foreign 
Governments.

14. Fellowships offered by the Government of the Netherlands.
15. Scholarships offered by the Federal Republic of Germany.
16. Scholarships offered by the Government of France.
17. Scholarships offered by the Government of Italy.
18. Scholarships offered by the Government of Norway.
19. Scholarships offered by the Government of Switzerland.

Section V—Scholarships offered by Foreign Institutions and Organisa 
lions.

20. British Coundl Scholarships.
21. Brush Aboe Group Commonwealth Scholarships Scheme.
22. Fedention of Britiih Industries (United Kingdom) Overseas Scholar

ships.
.23. London University Institute of Education Fellowships.
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24. Scienoe Research Scholarsbips of the Royal Commission for the* 
Exhibition of 1851.

25. Rutherford Scholarship of the Royal Sodety.
26. Training Scheme of the London Transport Executive, United- 

Kingdom.
27. Training under the auspices of the International Association for the- 

Exchange of Students for Technical Experience.
II. Scfaolarahipa for IndiaB Natloaalt for stvdict in India.

28. Research Training Scholarships.
29. Praaical Training for Engineering and Technological Students.
30. National Research Fellowships in Science and Technology.
31. Research Scholarships in Humanities.
32. Government of India Merit Scholarships in Public Schools.
33. Scholarships for Post-Matric Studies in Hindi to Students belonging; 

to Non-Hindi speaking areas.;
34. Scholarships to Young Workers in Different Cuhural Fields.
35. Merit Scholarships for Post-Matriculation Studies in India.
36. Government of India Scholarships to Scheduled Castes, Scheduled^ 

Tribes and Other Backward Cla.cscs.
37. Scholarships for the Deaf
38. Post-School Scholarship.  ̂ for the Blind.
39. Scholarships for the Orthopaedically Handicapped.

III. Scholarships for Foreign Nationals for Sivdies in Icdia.
40. Technical Cooperation Schcme (Cokn-.bo Plan) FeJItwjhips and’ 

Scholarships for Studies in India.
41. Indo-German Industrial Cooperation Schcme—Fellcwships for

German Nationals.
42. Unesco Fellowships for Oihcr Member States’ Katimais for Study/ 

Training in Educational Institutions.
43. Government of India French Fellowship Scheme.
44. Programme for the Exchange of Scholars between China and India 

for Chinese Students for studying English, Persian, Hindi and Urdu.
45. Reciprocal Scholarships Scheme.
46. General Cultural Scholarships Scheme.
47. Scheme for Award of Sdiolarships to Bhutanese Students.
48. Cottage Industries and Other VocatitMUd Training Scheme.

IV. ScholarahlM for Schcdvlcd Caatea and Tribes mad Otkcr
Badnrard CiMaaa.

49. Scheduled Castes, Scheduled Tribes, and Other Backward Osssest 
Scholarships sdieme
(0 The Inland Scholarship Sdieme. 

(«) Facilities for Advanced Stvdies Abroad.
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(yidepara 36)

*StaumtHt ahomng the officials, of th* Ministry, offidaU from outside and noî  
offidab on various selection committees

APPENDIX IV

Officials Officials Non
SL Name of the Scholarships Scheme of the from officials Total
Ko. Ministry outside

I 2 3 4 5 6

I . Modified Overseas Scholarships 
Scheme, 1955-56 .

a. Central Overseas Scholarships
Scheme, 1956-57

■3. Central Overseas Scholarships
Scheme, 1957-58 .

4. Ceatral States Scholarships
Scheme, 1955-56 .

5. Central States Scholarships
Scheme, 1956-57

'6. Central States Scholarships
Scheme, 1957-58

•7.(1) Foreign Languages Scholarships 
Scheme, 1955-56 (For Arabic, 
Persian and Turkish Languages)

(a) Foreign Languages Scholarships 
Scheme, 1955-56 (For French, 
German, Spanish and Italian 
Languages) . . . .

t3) Foreign Languages Scholarships 
Scheme, 1955-56 (For Chinese 
and Japanese Languages) .

(4) Foreign Languages Schtdarship* 
Sdienie, I95S-S  ̂ (F<  ̂ Russian 
Language) . . . .

^  Fwcign Languages Scholarships 
Scheme, 195^57 •

II

8

The constitution of die Selection 
Cominittee for various group* of 
langiMgri duiiag 1956-5? was the 

aain i955-5«-
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■9. Indo-Gennan Industrial Cooperar 
tion Scheme, 1956-57 

<a) Scholarships for Post-graduate
studies................................... 3 3

(Jb) Scholarships for Practical train
ing .................................... 3 6 I

10. Programme for Exchange of
Scholars between China and 
India, 1955-56 . . .  4 4 i

11. Programme for Exchange of
Scholars between Czechoslova
kia and India, 1957-58 . . 4 5

12. Programme for Exchange of Scholars
between Iran and India, 1957-58 2 i

13. Colombo Plan, 1955 . . .  4 3
14. Colombo Plan, 1957 . . .  5 2
15. Australian Government’s Scholar

ships in Audio-Visiial Aids 
(Colombo Plan, 1956) 3 2

16. Point Four Programme, 1955 - 4  3
17. Point Four Programme, 1957 . 5  2
18. U. N. Social Welfare Fellowships/

Scholarships Programme, 1955 . 2  5 3
19. U. N. Social Welfare Fellowships/

Scholarships Programme, 1956 . 2 3 2
20. U. N. Social Welfare Fellowships/

Scholarships Programme, 1957 . 2 3 2
21. UNESCO Fellowship in Edu

cational Psychology, 1955-56 - 4  *
22. UNESCO Fellowship in Oceano

graphy, 1955-56 . . .  3 I I
23. UNESCO Fellowship in Arid Zone

Research, 1955-56 . . .  3 2
24. UNESCO Grants for Regional

Cultural Studies—Offer of one 
Fellowship to an Indian National,
1956-57 . . . .  3 I

25. UNESCO Fdlowship for Produc
tion of Reading Material for Neo*
Literates, 1956-57 . . .  3 i i

26. UNESCO FeUowships for Reutinff
Material for Neo-Lttenses, I957>
5«........................................4 * *



27. UNESCO Fellowship for Inter-'
nadonal Understanding and 
Cooperation, 1957 .

28. Austrian Government’s Scholarships
for Training in Banking, 1956-57

29. French Government Scholarships,
1957-58

(a) Post-graduate Studies
(b) Scholarships fOT Specialised train

ing ....................................
30. Bdgian Government Scholarships,

1957-58 . . . .

31. Israel Government Scholarships,
1955-56 . . . .

32. Italian Government Scholarships,
1955-56 . . . .

33. Italian Government Scholarships,
1956-57 . . . .

34. Italian Government Scholarships,
1957-58 . . . .

35. Netherlands Government Scholar
ships, 1955-56

36. Netherlands Government Scholar
ships, 1956-57

37. Netherlands Government Scholar
ships, 1957-58

38. Norw^ian Government Scholar
ships, 1955-56

39. Norwegian Government Scholar
ships, 1957-58

40. Swedish Government Scholar
ships, 1957-58- 

I. Swiss Government Sdiolarships,
1955-56 . . . .

42. Swiss Government Scholarships,
1956-57 . . . .

43. Swim Govenunent Scholarships,
>957-58

44. U.S.S.R. Government Scholar-
*957-58

4

2

3 

3

4

5 

2 

2

4

4

8

9

6

2

1

3

2

I

1

X

1
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45 West German Government Scholar
ships

(a) (0 Ad-hoc, 1955-56 . . .  3 2
(»0 Ad-hoc, 1956-57 . . .  4 2

ib) Federal Republic of Germany,
1957-58 . . . .  2 3

(c) Hamburg University Students*
Union, 1957-58 . . .  2 3

46 Yogoslavian Government Scholar
ships, 1957-58 . . .  4 I

47 British Council Scholarships, 1955-
56. • . • • •  2

48 British Council Scholarships, 1956-
57.............................................2

49 British Council Scholarships, 1957-
58. • • . . . 3

50 Brush Aboe Group Commonwealth
Scholarships, 1955 . . .  3

51 Brush Aboe Group Commonwealth
Scholarshi{)s, 1956. . . .  4 i

52 Brush Aboe Group Commonwealth
Scholarships, 1957 . . .  2 2

53 Free Hanseatic Qty of Hamburg,
Scholarships, 1957-58 . . 2 2

54 Federation of British Industries
Scholarships, 1956-57 . . 2 1

55 Federation of British Industries
Scholarships, 1957-58 . . 3 3

56 Hamburg Chamber of Commerce
Scholarships, 1957-58

(<i) For Technical Teachers . . 2 2
(jb) For Practical Training' . . 2 4

57 Indian Women’s Education
Association London Scholarship,
1956-57 . . . .  3

58 IntematioDal Association for the
Exchange of Students for Tedi- 
nical Experience—Offer for Prac
tical Training, 1955 . . 4 a

59 International Aasodatioa for the
Exchange of Students for Tech
nical Experience—Offer for
Practical Training, 1956 . . a 2



48

60 International Association for the
Exchange of Students for Tech
nical Experience—Offer for Prac
tical Training, 1957 . . 4 2

61 London University Institute of
Education Fellowships, I9SS~S6 3

62 London University Institute of
Education Fellowships, 1956-57 3

63 London University Institute of
Education Fellowships, 1957-58 3

64 Philippines University Scholar
ships, 1957-58 . . .  2 I

65 Royal Commission for the London
Exhibition of 1851 and Ruthei
ford Scholarship of the Royal
Society, 1955-56 . . .  2 2

66 R ( ^  Commission for the London
Exhibition of 1851 and Ruther
ford Scholarship of the Royal 
Society, 1956-57 . . .  3 2 £

67 Ro}ral Commission for the London
Exhibition of 1851 and Ruther
ford Scholarship of the Royal 
Society, 1957-58 • • • 3 3

68 London Transport Executive—
Offers of Practical Training, 1956 i i

69 London Transport Executive—
Offers of Practical Training, 1957 3 ' i

70 Sir Isaac Pritman & Son Ltd.,
London—Commercial Course for 
Overseas Teachers, 1957-58 4

71 General Cultural Scholarships
Scheme, 1955-56 . . .  2 3

72 General Cultural Scholarshipi
Scheme, 1956-57 . . .  2 2

73 General Cultural Scholarships
Scheme, 1957-58 • • • ? 3

74 Sdiolaish^ to Bhutanese Students,
x«55-56 . . . .  1

75 Merit Sdioiarships in Public SdKxdt,
1955-56.................................... 3

76 Merit Scfaoianhipc in Public
Schools, 1936-57 . . .  2

77 Ment Scfacrianbips in Public
Sdiools, 1957-58 . . .  2 I
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78 Merit Scholarships for studies in
Hindi to students from non- 
Hindi speaking States, 1955*56 > 4

79 Merit Scholarships for studies in
Hindi to students from Non- 
Hindi speaking States, 1956-57 . 4

80 Merit Scholarships for studies in
Hindi to students from non-Hindi 
speaking States, 1957-58 4

81 Merit Scholarships for Post-Matri
culation Studies in India, 1956-57 4

83 Merit Sdiolarships for Post-Matri
culation Studies in India, 1957-58 4

83 Research Scholarships in Human
ities, 1955-56 . . . .  2

84 Research Scholarships in Human
ities, 1956-57 . . . .  *

85 Research Scholarships in Human
ities, 1957-58 . . . .  2

86 Scholarships to young workers in
different cultural fields, 1955-56. i

87 Scholarships to young workers in
different cultural fields, 1956-57. i

88 Scholarships to young workers in
different cultural fields, 1957-58 • 1

3

4 

4

3

4 

4

6

6

6

4

5 

S



APPENDIX V
{Vide para 40)

SuttemeM showing the amount budgeted and actualfy spent each year (for 
the last three years) for each ef the Sdiolarsh^ Schemes admimstered 

by the Government of India.

Year Bu(^et Amount
provisioD spent

I. Central Overseas Scholarships Scheme
1954-5 5 .............................................2.39,400 *2,54,835
1955-5 6 ............................................ 3,14.600 2,72,305
1956-5 7 .............................................3,32,000 2,71,555
•includes expenditure incurred on Central States Scholarships Scheme

also.

II. Central States ScholarsUps Scheme
1̂ 54-55 .......................................................55,400 •
1955-5 6 ............................................ 70,800 39,456
1956-5 7 ............................................ 1,10,800 73,377
*Please see expenditure given against Central Overseas Scholarships 

Sdieme.
III. Foreign Languages Scholarships Scheme

1954-5 5 ............................................  1,60,000 3,669
1955-5 6 ............................................ 1.64,500 53,614
1956-5 7 ............................................ 3.90,000 1,95,252

IV. Indo-German Industrial Cooperation Scheme *
(a) Scholarships to Indian nationals for study/training abroad
1954-5 5 ............................................... 4,71,500* i .86,738*
1955-5 6 ....................................................... 3,74,200 1,20,797
1956-5 7 .......................................................3,04.500 1,11,231
•indudes provision made for ‘German Fellows for study in India*.
(jb) German Fellows for study in India
1954-5 5 ..........................................................* *
1955-4 6 ................................68,800 73.733
1956-5 7 ................................ ' • 1,13.300 56,565
«pkMC tee eacpeoditure given against IV (a).

V. Research Sdtokankipt in Hummitiet
1954-5 5 ........................................5W W 0 94,488
1955-36 3,60|00o 2^ /mo
1956-5 7 ................................ 3,73.000 1,71,359
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B u c ^  Amount
Year Provision spent

VI Merit Scholarships in Public Schools
1954-5 5 ............................................ 2,00,000 89,74?-
1955-56 ............................................. 3»25»ooo 73^ 2*
1956-5 7 ............................................4»49»ooo 4>53>53i

VII. Scholarships to young workers in different cultural fields.

1954-5 5 ............................................3,00,000 38,228
1955-5 6 ............................................3.50»000 1.62/574
1956-5 7 ............................................3,24,000 1,88,180

VIII, Scholarships for Post Matriculation studies in Hindi for the students-
from non-Hindi speaking States.

1956-57* . . . .  1,01,000 15.750

*The scheme was instituted by the Government of India in 1956-57

IX. Merit Scholarships for Post-Matriculation Studies in India.

1956-57* . . . .  2,75,000 2,03,000

•The scheme was instituted by the Government of India in 1956-57-

X. Technical Cooperation Scheme {Colombo Plan)
1954-55 3.48,000 2,73.000
*955-56 . . . .  4.89,000 4.53.047
1956-57 . . . .  6,12,000 5,66,356

XI. French Fellowships Scheme

1)54-55 . . . .  20,000
1955-56 . . . .  23,500 13,765

(5.997 
mainten
ance and 
Rs. 7,768- 
for pas
sage)

>956-57 . . . .  20,000 16,909

XII. Reciprocal Scholarships Scheme

1954-55 . . . .  55,000 39,445
1955-56 52,000 36,808
*956-57 . . . .  69,000 18,258

XIII. Exchange Programme with China

1954-55 . . . .  _  —

*955-56 . . . .  — 2,50a:
*956-57 . . . .  19,600 2,729'
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Year Budget Amount
provision spent

JCIV. Genercd Cultural Scholarships Scheme
1954-55 . . . .  6,25,000 5.98,859
1955-56 . . . .  7.25.000 7.49*000
1956-57 . . . .  10,00,000 9.07,835

(under normal 
budget)

1,23,000 34.560
(under Second 
Five Year Plan)

XV. Cottage Industries and other Vocational subjects Training Schema
*954-55 . . . .  28,000 825
1955-56 28,000 20,302
*956-57 . . . .  30,000 24,697

(by re-appropri
ation)

XVI. Government of India, Scheduled Castes, Scheduled Tribes and other
Backward Classes Scholarships Scheme

1954-55 . . . .  1,07,00,000 1,07,89 000*
1955-56 . . . .  1,50,00,000 1,50,53,936*
1956-57 . . . .  1,86,50,000 1,87,28,382*

*From 1949-50, the unspent balance in a year was made available in the 
following years to the extent the same was required to meet the expenditure 
•on the previous years’ scholars.
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Statement showing the sunrnary of Recommendations I 
Conclusions

APPENDIX VI

S.Ko. Reference Summary of Recommendations/Conclusions 
to Paragraph

The Committee suggest that the division of work should 
be based not only on the importance of subjects 
handled by the different departments but it should 
also take into acc'ount other faaors like an even distri
bution of staff, budget allocation etc. So that the 
Departments may be organised on a rational basis for 
efficient execution of work.

The Committee rec-ommend that the work relating to 
Rural Higher Education Institutes and the National 
0 )uncil for Rural Hiiiher Education, being done 
at present in the Secondarj* Education Division of the 
Ministry may be handled by the Division doing the 
work of University Education keeping close co
ordination with the basic and Social Education 
Division.

The Committee feel that the different divisions of the 
Ministr}- of Education and Scientific Research can 
be reorganised on a more rational basis taking also 
into account the volume of work in each seaion and 
the number of sections in each division so that a 
reduaion in the number of seaions and di\isions 
can be effected. The reduction should be decided 
on the basis of job anal>-sis to be conducted by the
O. & .M. Division of the Cabinet Secretariat.

The Committee suggest that special efforts should be 
made to recruit the reserved number of seats earmarked 
for candidates belonging to Scheduled C^tes/Tribes 
and other Backward Classes.

With the setting up of bodies like the University Grants 
Commission, All India Councils for Elementary, 
Secondary, Rural, Technical Educafon. etc. and 
with the decentralisation of administrati\'e, executive 
and financial powers to such bodies, the Committee

53
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ftel that there is scope for economy in the set-up oT 
the Ministry. In this conneaion, the Committee 
would refer to their recommendation in paragraph
3 of this Report.

6 6 The Committee suggest that the representation of
officers of the Alinistr>- on various institutions may 
also be delegated to local officials of State Govern
ments and to eminent educationists and persons of 
repute.

7 7 The Committee suggest that the procedure of nomina
tion of representatives, delegation of the representa
tion and the nature of brief given to representatives 
may be looked into and a suitable procedure evolved 
on rational principles.

8 8 The Committee also feel that an officer of the Ministry
should not be a Chairman or Secretary of the Govern
ing Bodies of educational and technical institutions 
which are receiving grants-in-aid from the Ministry, 
so that the Ministo’ may be in a position to scrutinise 
all such cases objeaively and independently in the 
Secretariat.

9 9 ~ io  The Committee imderstand that the question of ad
ministrative Ministr}' ham g power to rule out a 
particular objection raised by the Financial Adviser, 
if the Ministry decide that it is in the interest of the 
implementation of a scheme or a development plan» 
and the authority to incur the expenditure upto the 
budget provision by the administrative Ministry, 
is under the consideration of the Government and 
recommend that this should be expedited.

10 13 The Committee feel that there should be delegation of'
responsibilities to lower levels and that officers at 
various levels should be encouraged to take decisionr 
even if mistakes are commined occasionally, provided 
that they are Aorui/u/r'mistakes.

11 14 The Committee suggest that the feasibility of reananging
the accommodation even in the existing situation, 
may be exiimined with a view to locate in a compact 
area divisions like UKESCO.

13 20 The Committee do appreciate that grant>-in-aid canooc
be as accurately estimated as a regular depirananai 
e^>enditure and yet they fed diat the procedim‘



ofite^estiBiBM of the gnat»-|it%id as it exists in the 
Mifltary of Bdnc«ionu kives mudi that can be 
easily attained. The Committee suggest that in the 
brodiures puUished 'on aid sdietnes, sudi as "Assia* 
tanoe to volonttfy Educational Qiganisation under 
the Second Five Tear Plan** a note on the methods of 
estimating die requirements riiould also be publidsed* 
so that the instituti(m know on basis to estimate.

13 22 The Committee soggeat that applications which are not
already being routed th ro t^  an expert body or the 
State Government riiould invariably te  routed through 
the State Govermnem concerned (except in &  
case of institutions of all India diaracter). In this 
connection, the Committee would like to refer to 
their recommendatioii in para 23 of their 4th Rqxnt 
(Second Lok Sabha).

14 23 It has been noticed dut the graois-in-aid are not alway
mentioned sjledficilly.̂ ni, the Demands for grants. 
The Committee, therefore, suggest that for the 
better undenondtng of die budget, where a certain 
item is actually •  gratt-in-aid the ftct should be 
specifically mentioned. The Committee also suggest 
that as in the United Kingdom, in Part I of the 
Estimates the CKt that a *grant-in-aid* has mttr- 
aha been included in a vote should always be refeited 
to.

15 26 The Committee note that in many cases the Ministiy
has taken as many as six to seven months to accord 
expenditure sanction. The Committee suggest 
thM steps should be taken to prevent delays and a 
suitable time limit of say two months may be fadd 
down for this purpose.

16 28 The Coomiittee are of the opinion that in cases where
grants are given by the Centre, it would be neceasaiy 
to have suitable system of inspection to ensure thsc 
the grants are utiliaed for the purpose for which ^>ef 
are given.

17 >8 The Coomiittee fidl to see why jmvate
ahoukl continue to be paid die grants-in-aid when 
dMy fail to contribute their mite. In fict die 
g n n t- in ^  should provide a wimiitas far vohmtaiy 
cootribiitiQO and not diy it up. Regarding tlie 
ftUure on the part of dtt State Govenimenta to 
contribute their share, the Committee endoiae the 
aunm ioa of the Second PliMnoe Cnmmiaaion that 
die 99mm ahoukl be abolialied,
•a h cpmrnm la ftvour of the richer and against dM



i8 39 The fiomnrfWHf d i MBwriMt that t e a  an  awiqr 
dUBoukkt iB the ^ r ta w tio n  of gcuis meh at 
(0 ddnr in fetdog the full pordculan from the 
inittoiooat coaocmcid befixe the grant ia sanctioned, 
Oi) ddnr hi getting the oqienditure tanction from 
the Hnanoe l^ S S y , and (iii) delay in getting the 
Beccwanr fbce^  cw iia i^  If involved in the grmt 
etc. Au the Mme, the Committee are of the opinion 
tfiat die macUoery for giving suitable grants to the 
varioua insthutions should be so gear^ up as to 
ensure tlMi there is no undue delay in giving the 
aeoeasaiy saacikM, that the grant is utilised for the 
piiipoae it la sanctiened and that the percentage of 
a n n  tia t ramaiiis unutilised, is extremely small. 
In fcprd to the dHBculty of foreign cxchmge, die 
Cw— iiiw) are of die mimon that the accredited 
wpwasMBdtc «r the Kfiatany of Finance should 
see »  k dut the necessary provisioa of foreign ex- 
dMBfe fe^utosd Is nadsb beftte the fraitt<lD-«hl 
Is

19 90 The Committee aunest dua where a grant is a part o f
a oontimuiig grant* a note should always be attached 
to the estimates stating that the grant-in-aid is an 
instalment of a series of grants-in-aid and 
setting out * the amoum already granted 
and the further amoimt to which Government are 
onnmitted. An appoidix should also be provided 
in the explanatacy Memorandum setting out a list 
of all the undertakings given by the Government to 
pay grants-in-flid over a period of years.

ao 31 The Onnmittee surest that the Ministry of Education
in consultation with the^Ministry of Finance, should 
lay down a uniform mimenclature or if one nomen
clature cannot be adopted to explain the deviation* 
so that there is no ambiguity about the terms used. 
The Committee also suggest that where the grants- 
in-aid are given in kind, like machineiy and equip
ment or books in the case of National Fundammtal 
Education Centre, this fu t may also be pointed out 
through the footnotes in the Demand Book. The 
monetary value of such grants would of course continue 
to be ifirficiffdi

31 36 The Committee fod diat die present arrangement of
ad hoc onmmitttes year after year is not conducive 
to dlWimcy.

aa 37 The Committer recnmmsnd that the present method of
adacdoa for adwlwaMca should be teviewed taUm 
ifltt •oooMtt die tioaeiHior and number of sdwlar- 
a h ^  awarded etc and a proper SelecticB Cnnunlnae’



pccrided h f •  Member of the Union PaUk Service 
Ccmmitrion with a few non-offidaJg should be tet 
up for this purpose. The txpem in psrticular 
fields msy be oo-opted from time to time is required.

>3 38 The Committee recommend that the members of
Psrliament shtNild be given suitable representatioo 
in the various Selection Committees.

24 40 The Committee recommend that each scholarshipc.
sdieme should be fwoperfy advertised in 
newspapers of die country as is done at imsent in 
icqMot of adeodoas made thrau^ the Union Public 
Service Cnmmissinn They should also be advertised 
through the aewspspeis in regional hmgiiagrs. The 
Committee hope that proper advertisement of the 
schrmes would give entire satisfcction to all people.

25 41 The Committee feel that die econooqr resulting by not
advertising the sdieme is a &lse economy in the 
sense that people in g e n ^  remain ignoram about 
the schemes of the Ministry. They, however* 
suggest that with a view to effect some economy the 
scholarship schemes should be properly combined 
and perioidically advertised.

26 42 The Conunittee recommend that besides giving the
schone proper publicity through press, an arrange
ment to republish Central Government Press Notes 
relating to scholarship schemes in State Gazettes 
etc. may be explored.

27 43 The Committee suggest that the brochures containing
information in regard to various scholarship schemes, 
published by the Ministry of Education (mentioned 
in para 43) should be constantly available to the 
general public and should be reviewed periodically 
and brought up-to-date. They also suggest thu 
universities, colleges, high schools and various 
libraries should be provided with this Uterature.

38 44 As the work of administration of scholarships is
not entirely a secretariat function, the Committee 
•ugfest that a separate autonomous or semi-auto
nomous board consisting of prominem educationists 
dwuld be set up for the formulation and administra
tion of vattons adwlarship schemes.



39 4S Until all the oooneaed seciiooi are brought into t
compact area the Committee recommend that 
st^ s may be taken for recdviog the Dak for scholar
ships in its own division with a view to avoid d d i^ .

30 46 The Committee suggest that the high power committee
referred to in para 61 may go into the maner of deli^ 
in payment of scholarslups for Scheduled Castes, 
Scheduled Tribes and other Backward Classes and 
consider how the scheme should be operated to avtnd 
such delays in future. Efforts should also be made 
to finalise the details of such scholarships, well in 
advance a£ the commencement of the academic year 
so that the payment is made in time. The same 
procedure should iq>ply to all other sholarships also.

31 . 47 The Omnnittee recommend that the Miiustry should
set up a machinery which will go through eveiy 
compbunt and suggest lemedial measures to avoid a 
recurrence. A record of all such complaints should 
also be maimained at one place for ready reference.

3a 48 The Committee feel that the scheme of loan scholar
ships fostets a spirit of sdf reliance and earnestness of 
purpose and, therefore, recommend that the feasibility 
of introdud^ the scheme of loan scholarships through 
various universities and colleges may be examined. 
The Ministry may hdp the universities in this respect 
by creating endowments for loan sdiolarslup schemes.

33 49 The Committee recommend that in scholarship schemci
for studies abroad, subject should be reviewed periodi
cally so as to ensure that as a matter of p<4i«7 the 
schcdats are sent abroad for study in only such subjects 
for whidi fiKilities are not available in the countiy.

34 50 TheCommitteesuggestthatasamatter of policy people
with mature intelliKt and some experience in their 
line should be encouraged to go ateoad fot learning 
advanced techniques in preference to raw and inr 
experienced students.

51 The .Commiitef reciwamcnd thitt a register should be 
nMBnraincid for aU ovcncM achirfan or traiiiees ie 
wUch detaUed infocBHtion In nspect of each of the 
adulan is maintiimd.



36 5* The Committee recommend that there should be
some machinery to ensure that all the conditions» 
prescribed for grantiiig a sdiolarship under **CentraI 
Overseas Scholarships Scheme**, are fulfilled. In 
this connection, the feasibility of inviting periodical 
rqMirts during the stipulated poiod of service from the 
insdtutioas aibout the work of the scholars serving 
in those institutions af*er completing studies abroad 
xaxf be examined.

37 S3 The Committee recommend that the conditions for
granting a scholarship under ‘‘Central Overseas 
Scholai^ps Scheme*’ xaxy be reviewed so as to 
rest<m the stipulated period of service with the 
sponsoring authcmty from 3 years to 5 years.

38 56 The Commiree recommend that enough number of
scholars should be selected for the places offoed by 
Germany and kepr in a panel to be utilised, if any 
scholar withdraws at the last moment. The 
Committee funher recommend that in respect of all 
such schemes, constant review should be made and 
action taken to fully utilise all places, by making 
modifications in the schemes, if necessary.

39 57 The Committee regret to note that two fellowship*
could not be availed c£ during 1956-57 under the 
UNESCO Expanded Technical Assistance Programme 
as the dossiers (application forms prescribed by 
UNESCO, X-ray the chest etc.) of the candidates 
from the institution were not received in time. The 
Committee consider this very unsttisfactory and hope 
that a recurrence of this nature will be avoided in 
future.

40 57 The Committee recommend that the fellowships under
^  UNESCO Expanded Technical Assistance

lamme should be extended to the members oiProgn 
staff 0ofthose institutions also which are not provided 
with the services of experts.

41 58 The Committee are of the opinion that the Ministry
should not leave it entirdy to the State Governments 
to publicise the sdMme of Merit Scholsrships for 
Post-matriculatioo studies, in workers* areas, and 

should theraadves give due publicity of the 
•cfaeme in concerned areas. Labour Press, journals. 
Labour Miaiatry*s publiatfaot. Labour institudona 
could be utilised for this purpose.



43 59 The Committee reooounend riitt « mMvejr should be
made of all countries to find out the best institutions 
in various ildds of training. As fitr as possible» the 
truning facilities for Indian sdiohn should be arranged 
in those institutions.

43 6o The Comminee suggest that in future the Commissioner
for Scheduled Olstes and Scheduled Tribes may be 
associated widi the Sdection Committee for the award  ̂
of sdiolarshiiw under the scheme of Scheduled Castes, 
Scheduled Tribes and other Backward Classes sdiolar- 
ships.

44 6i The Committee recommend that a high power Commi-,
ttee with some non-officials and eiqierts may be q>pdn>' 
ted to make an independent enquLry into the workifl̂  
of the various Sdiolarship Sdiemes and their adntinis- 
tration and this Committee may inter oKa consider tiie 
following points:—

1. Procedure to be f<dlowed for inviting applications
for the award of sdiolarships.

2. Average period to be allotted for the receipt of
applications after the date of publicity.

3. Procedure to be followed fw screening of applications
and sdection of candidates.

4. The amount and terms of scholarships.
5. Laying down the subjects for which scholarships arr

to be awardee  ̂and their number.
6. Conditioas of eligibility.
7. Reasons for non-utilisation of full quota and remedia

measures thereto.
8. Procedure to be adopted for keeping a proper follow-

up a f^  the scholars complete their studies.

45 62 The Committee are of the view that the period of com
pilation and publictionof sutistics should be consi
derably reduced standardisi^ and improving the 
methods of colleotion and compilation of statistics and 
by organising f lu e n t meetings with the Sute offi
cers coooeroed.*

63 The Committee also suggest that the Statistical Organi' 
aation of the Cabinet Secretariat may also be consulted 
about methods to be anpkyed for expediting the 
coaq)ilatioa of siatisticB.
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47 63 In view of the fiKt dut n  analytical interpretation of
■tatinics provides the administration with important 
tods for assfssing and controlling the educational 
standards and performance in rdioion to the ptriiqr 
laid down by the Government, the Committee suggest 
that it should be tindertaken as the normal function of 
the statistical section in the Ministry of Education and 
in the yearly publication, an introductory diapter 
should be added in which an analysis is made to reveal 
the trend in a particular year as revealed by the statis
tics. The Committee are confident that such a con
tinuous interpreution of trends will prove very useful 
for future guidance in implementing the programme of 
the Five Year Plans.

48 64 The Committee suggest that the statistical publications
undertaken by the Ministry should be a littie more 
descriptive and informative to catch the imagination of 
the people. Achievements of the Ministry in the field 
of education should also be compared with the targets 
aimed at.

49 64 The Committee also suggest that all such publications
should normally be supplied to the Members of the 
two Financial Comminees of Parliament and others 
interested in the sub)ea.

50 65 No progress has been made* by the Ministry in the matter
of forming an all-India Educational Service. The 
OHnmittee connder ttus as unfortunate and recommend 
that fresh efforts should be made in this direction at the 
highest level.

51 66 In connection with the expenditure incurred by the
Ministry of Defence on the K. G. Schools, the Sainik 
Schools, N.C.C., A. C. C. and the Himalayan Moun
taineering Institute, the Comminee would like to 
reiterate their reconunendation contaiiMd in the Sixty- 
third Report ^ irst Lok Sabha) on the Ministry of 
Defence mentioned in para 66.

52 The Committee suggest that the results of the campaign 
bring organised by the Zilla Shala Mandal of the Gohil- 
wad Distria of the State of Bombay for the eradica
tion of illiteracy, should be watched careftiUy and if 
they are found to be satisfaaoiy, similar campaigna 
should be organised in other States also.
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53 68 The Committee suggest that the matter of speoding
Rs. 3/>7,670 during I9S6-S7 as taxi-hire charges, mi^ 
becarefol]^ examined by the Minittrywithaviewto 
see how fiv this eiq>enditure was justified and how such 
e^)enditure can in future be kept to the minimum.

54 69 The Gomnuttee suggest that the Education Ministry
should ooonder the working out of asuitable scheme 
in consultatioa with the Ministry of Information and 
Broadcasting whereby it would be possible for qualified 
teadiers to ddiver a course of lectures on specified 
subjects on radio. These lectures can also be recorded 
and played bade on gramophones or upe recorders 
to evening classes which may be opened at various 
places for the convenience of those who m i^ t not 
possess radio sets. Sudi a scheme should be given 
sufficient publicity so that maximum number of 
persons can take advantage of it by paying a nomina 
feepermcMith.

55 70 The Committee suggm that the Ministry of Education
should arrive at suitable arrangements with the State 
Governments concerned to ensure that the wards of 
die Central Government servants on transfer are given 
admission in their equivalent classes in ypropriate 
schools widMNK undue loss of time. Where this 
arrangement is not found to be feasiUe due to over
crowding in the existii^ schools, the Ministry may 
even odosider the feasibility of opening a duun of new 
schools with common medium of language and 
common syllabus where such facilities could be made 
available to die wards concerned.



APPENDIX VO

Analysis of recommmdatiom contained in the Report and the estimated econmy 
Wtely to result from their implementation.

I. Claifificatlon of recommendatlona
Nos.

A. Recommeadations for improving the organisation and 
working:
S. Nos. 1,2,6,7,8,9, ID, I I ,  13,14,15,18 to 24,26 to 30,

31,32,34. 35.36.38.39,41.42.44,46,47 to 52. 40
B. Recommendations for improving and/or extending the 

welfare activities in the country:
S. Nos. 4,12,40,43, 54,55.............................................. 6

C. Recommendations for effecting economy:
S. Nos. 3, 5,16,17,25,33, 37, 45 and 53. . . .  9

55

II. Analysis of the more important recommendations directed 
towards economy.

No. as per
S. No. Summary

of recom- Particulars
m endations

1 3 Reorganisation o f the ditferent divisions o f the Alinistrj'
on a rational basis so that reduction in the num ber o f 
sections and divisions can be effected.

2 5 B>- the decentralisation o f administrative, e.\ecutive
and financial powers to various bodies, there is scope 
for economy in the set up of the M inistr\‘.

3 16 Involving suitable system of inspection to ensure proper
utilisation of grants.

4 17 Private institutions should not be paid the grants-in-
aid when they fail to contribute their m ite.

5 25 W ith a view to eflcct some economy, the scholarship
schemes should be properly combined and periodically 
adverti-icd.

6 33 Scl'.olars should be sent abroad only in such subjects for
which facilities are not available in India.

7 37 The conditions for gratiiins a scholarship under "C entral
tAerseus Scholarships Schem e" may be reviewed 
si> to restore the stipulated period of servicc with 
the sponsoring: auihority from 3 years to 5 years.

S 43 T he  period of compilation and publication ot’ statistics
should be reduced.

V 53 T he expe.iJiiuro on ta \i-h ire  sh.'uUi in fuiure be kept
to tlte minimum.
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